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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

APPEAL NO: 29 OF 2020

IN THE MATTER OF:

S.K. VIJAYKUMAR ... APPELLANT

VERSUS

KARNATAKA STATE ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY AND ORS. ... RESPONDENTS

REJOINDER TO THE COUNTERS FILED BY RESPONDENT NO. 1, 2,3, 5AND 7

MOST RESPECTFULLY SHOWETH:

1.

That the Appellant has filed the above titled Appeal under Section 16 of the
National Green Tribunal Act, 2010 challenging the grant of the Ex-post facto
Environmental Clearance dated 24.08.2020 granted by the Karnataka State Level
Environment Impact Assessment Authority (“Karnataka SEIAA") to Respondent
No. 2, M/S Resonance Laboratories Pvt. Ltd. (“Project Proponent”) for the
change in product mix within existing manufacturing facility in KIADB Industrial
Area, Bashettihalli Village, Doddaballapur Taluka, Bangalore Rural District.

That the present rejoinder is being filed in order to Rejoin to the counters filed
by the Respondent Nos. 1, 2, 3, 5 and 7 to the above titled Appeal. That the
Appellant denies all the averments made by the Respondents unless specifically
admitted or are a matter of record and re-iterates the contents of the Appeal.
That the Respondent Nos. 1, 2, 3, 5 and 7 in their respective counters have
raised the following contentions:

i.  The Appellant has no locus standi to file the Appeal.

i. The Respondent No.2-Project Proponent has not illegally expanded project
area or changed the product mix and capacity without obtaining any prior
Environmental Clearance under the EIA Notification, 2006

iii. The land owned by the Project Proponent is designated as an industrial

area.



iv.  TGR Notification is not a declared Eco-sensitive Area nor a Biosphere
Reserve and is 60kms away and does not affect the categorization of the
Project as category A or category B in Zone-1 as General Conditions does
not apply.

v. KSPCB issued several CFE's to Project Proponent during 1994, 2008, 2012
& 2014 and the violation is merely regulatory and the damage to
environment is negligible.

vi.  The Project Proponent complied with all the conditions stipulated for one
time Window for Regularisation of Violations proposed by MOEF&CC by
notification dated 14.03.2017.

vii. The Project Proponent has stated that proper assessment of ecological
damage was done in the EIA Report based on impact on environmental
attributes.

vii. The product mix changes that the respondent undertook are now
permissible as per the Office Memorandum dated 28.12.2021 issued by
the MOEF&CC for drug/pharmaceutical units without limiting to specific
products.

With respect to the above contentions raised by the Respondent Nos. 1, 2, 3, 5

and 7, the Appellant is giving the following Rejoinder:-

That in rejoinder to contention No. (i) that the Appellant has no locus standi

to file the Appeal, it is stated that the same is wrong and denied. The Appellant

submits that the area in question is unique and surrounded by different types of
highly eco-sensitive areas, including the Tippagondanahalli Reservoir (TGR), built
at the confluence of Arkavathi and Kumudvathi Rivers. TGR is also an important
source of drinking water to the city of Bangalore and the surrounding areas. The

Appellant is an agriculturalist and his agricultural lands are situated at a distance

of around 1 km from the project in question. The Appellant submits that the

illegal change in the plant area and product mix generating effluents, and or

emissions by a RED category water intensive industry pollutes the area in which



the Appellant has agricultural land. Hence, the Appellant is directly affected by
the project in question.

It is stated that the Principal Bench of this Hon’ble Tribunal in the matter of
Vimal Bhai vs. Ministry of Environment & Forest & Others (Appeal No. 5
of 2011) has settled the proposition regarding the definition of aggrieved
person as well as the /locus standi of the person. This Appeal was decided on
14.12.2011 while observing that -

"A reading of Section 2(j)(i) to (viii) would reveal that any individual,
Hindu undivided family, Company, Firm, an association of persons or
a body of individuals whether incorporated or not, trustees of a trust,
a local authority and every artificial juridical person not falling within
any of the preceding sub-clauses, would indicate "person” who can
maintain an application/appeal under the NGT Act. But, it is the
argument of the learned counsel of the Respondent that even the
above defined person shall be a person either aggrieved or injured
directly or indirectly and not otherwise.

Then the question arises whether in the environmental matters, a
person who Is really aggrieved/ injured shall alone be permitted to
approach this Tribunal. A combined reading of the above sections,
would indicate, that any person whether he is a resident of that
particular area or not whether he is aggrieved andj/or injured or not,
can approach this Tribunal. In such situations, it is of course
necessary to scan and find out the credentials of the
applicant/appellants as to their true intentions and motives. No doubt
that in the present case though the appellants have participated in
the EC proceedings and they have not challenged the same.
However, that does not mean that they cannot challenge the FC
proceedings on any available legal grounds (However, it is to be
noted that in the guise of challenging the FC, the appellants cannot
be permitted to raise the grounds which might be raised, had the EC
was challenged). Appellants apprehend a great danger and disaster
to the environment and ecology, if the project is not properly
envisaged and does not satisfy the principles of sustainable
development and precautionary principles as is mandated under
Section 20 of the NGT Act. In the matters of environmental cases,
any individual or persons and body of individuals can agitate as to
the correctness of the study of environment and ecology made by
the granting authority. Further, nothing substantial has been
demonstrated to doubt the credentials of the appellants except
saying that they (appellants) are not aggrieved andyor injured person
(s) under the Act and they are a busy body and their motives are
ulterior. The person injured per-se as occurred in Section 18 (2) of
the NGT Act is only for the purpose of claiming relief, compensation
or settlement of disputes, is altogether different from the person
aggrieved as available in Section 16. Person aggrieved and person
injured are two different words which connote different meaning.
Under Section 16 any person aggrieved can approach this Tribunal
by way of filing an appeal. Whereas, under Section 18 (2) the person
injured per-se, whether it is an individual or a body of individual or a
social organization or a Hindu joint family etc. Further under Section



14 and 16 any person can approach this Tribunal for appropriate
relief including the relief under Section 18.

"From the above it is clear that the State shall endeavour and
safeguard the environment and wild life and it is the fundamental
duty of the citizen to improve the natural environment including
forests, lakes, rivers, and wildlife and also to have compassion for
living creatures. Once, the protection and improving the natural
environment is the fundamental duty of a citizen, any person can
approach this Tribunal and agitate his grievance as to protection and
improvement of the natural environment. The statutory provisions
are subservient to the constitutional mandates. The person as
defined or person aggrieved as occurs in Section 2(j), 16 and 18 (2)
of the NGT Act cannot be placed above “every citizen” as appears in
Article 51(A) of the Constitution of India. Once the mandate is of
every citizen, any person can approach this Tribunal complaining
environmental threat in the activities of the State or any organization
or individual.

Therefore, we are of the view that the appellants are interested
persons in the environment and ecology of the area, though they are
not directly affected/ injured at this point of time. But, they can be
definitely called aggrieved persons since they apprehend some
danger, If the project is launched without taking proper precautions.
The person aggrieved in environmental matters must be given a
liberal construction and needs to be flexible. Therefore, we are of the
considered opinion that persons like the appellants are also entitled
to approach this Tribunal and the appeal is maintainable.”

7.  The Hon'ble NGT, Principal Bench in the case of Goa Foundation vs. Union of
India, 2013 All India (NGT) Reporter (New Delhi) 234 where on the

question of /ocus standi, the this Hon'ble Tribunal held as under:-

"25.The very significant expression that has been used by the
legislature in Section 18 is any person aggrieved'. Such a
person has a right to appeal to the Tribunal against any order,
decision or direction issued by the authority concerned.
Aggrieved person’ in common parlance would be a person
who has a legal right or a legal cause of action and is affected
by such order, decision or direction. The word aggrieved
person’ thus cannot be confined within the bounds of a rigid
formula. Its scope and meaning depends upon diverse facts
and circumstances of each case, nature and extent of the
applicant’s interest and the nature and extent of prejudice or
injury suffered by him. P. Ramanatha Aiyar's The Law Lexicon
supra describes this expression as 'when a person is given a
right to raise a contest in a certain manner and his contention
is negative, he is a person aggrieved’ [Ebrahim Aboodbakar v.
Custodian General of Evacue Property [AIR 1952 SC 319]. It
also explains this expression as ‘a person who has got a legal
grievance i.e. a person wrongfully deprived of anything to
which he is legally entitled to and not merely a person who
has suffered some sort of disappointment’. "

8. That in Save Mon Region Federation vs. Union of India and Ors. (M.A.

No. 104 of 2012 in Appeal No. 39 of 2012) it has been held that:-



9.

10.

11.

"18. Law gives a right to ‘any person’ who is ‘aggrieved’ by an order to
prefer an appeal. The term ‘any person’ has to be widely construed. It is
to include all legal entities so as to enable them to prefer an appeal,
even If such an entity does not have any direct or indirect interest in a
given project. The expression ‘aggrieved, again, has to be construed
liberally. The framers of law intended to give the right to any person
aggrieved, to prefer an appeal without any limitation as regards his
locus or interest.”

The National Green Tribunal in Krishan Kant Singh v. M/s. Triveni Engg.
Industries Ltd.[O.A NO.317/2014] held that:
"Under the provisions of the NGT Act, any aggrieved person can
approach the Tribunal for redressal of his grievances in relation to
environment within the ambit and scope of Sections 14, 16 and 18 of
the NGT Act. The legisiative object appears to be to catalyse the access

to environmental justice, which need not be circumscribed by strict rule
of locus standi in legal prescriptions.”

The Appellant submits that this Hon’ble Tribunal has interpreted the meaning of
any person aggrieved in Amit Maru v. Secretary, Ministry of Environment
& Forest reported in 2014 SCC OnLine NGT 6972 a person aggrieved may be
due to loss of environment, breach of environmental norms or like causes. It has
been stated as follows:
“19. We cannot brush aside the purposive interpretation of
expression “any person aggrieved” as used in Section 18(2)(e)
of the National Green Tribunal Act, 2010. It is not referable to
any person aggrieved by any kind of order as such, but may be
a person aggrieved due to loss of environment, breach of
environmental norms or like causes. Only barrier is that his action
shall not be baseless, ill-motivated or that outcome of vendetta nor
shall he be a person disinterested in such cause of environment but
wants to take garb thereof for extraneous reasons. In latter cases the
Application may be dismissed and the Tribunal will have to be on
guard.”
(Emphasis supplied)
That it is very clear from the above cited Judgment that any person whether
directly aggrieved or not may approach the Hon’ble Tribunal to initiate an action
on bonafide ground to agitate his grievance with respect to protection and
improvement of the natural environment. Also, any person being aggrieved with
the threat or damage caused by the activities undertaken by the Respondent

No.2 as in the present case, can very well espouse the cause before this Hon’ble

Tribunal.



12.

13.

14.

The Appellant therefore, falls within the definition of “person aggrieved” and the
present Appeal is maintainable.

In rejoinder to contention No. (ii) that the Respondent No.2 has not
illegally expanded project area as well or changed the product mix and
capacity without obtaining any prior Environmental Clearance under
the EIA Notification, 2006, it is stated that the same is wrong and denied.
The Respondent No.2 has stated that the present approval sought under the
impugned Environmental Clearance is for a total capacity of 10.29 Tonnes Per
Annum (TPA) which amounts to about 28 kg/day. In this regard, the Appellant
submits that the Project Proponent has conveniently concealed in their counter
that while the total capacity is 10.29 Tonnes Per Annum (TPA), the product mix
has been increased from 5 (in 1992) to presently 19.

Copy of the EC dated 20.08.1992 showing the product mix allowed to be 5 is in
1992 is marked as ANNEXURE-A12

Copy of the Executive Summary in draft EIA Report showing the product mix to

have increased from 5 (in 1992) to presently 19 is marked as ANNEXURE-A13

Further, the Project Proponent was allotted an area of 7382 sq. mt. vide
allotment letter dated 07.05.1985. This area of 7382 sq. mt. was subsequently
expanded to 32374.85 sq. mt. which is four times more than the original area
allotted in 07.05.1985.

Copy of allotment letter dated 07.05.1985 is marked as ANNEXURE-A14.
Further even the prior EC dated 20.08.1992 is illegal without EIA Report & EMP
Report violating KSPCB Siting Guidelines for new industries to be set up in
Karnataka State and that too without any EC obtained by the KIADB which is
establishing new industrial Area which is mandatory as per KSPCB Siting
guidelines criteria which is in force prior 1994. Also, it is pertinent to note that
the said KSPCB Siting Guidelines for setting up of New industries in the State of

Karnataka which were available in the website of KSPCB is now removed for
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reasons best known to them. It is pertinent to note that EC should precede CTE
and not the other way which is violation of KSPCB Siting Guidelines.

That Environmental Clearance was granted by the Department of Ecology,
Government of Karnataka on 20.08.1992 for 5 products in an area of 7382
sq.mtrs, whereas the details like the application, guidelines criteria,
categorization of industry/industrial area and the procedure followed in granting
the alleged Environmental Clearance are not on record. It is pertinent to note
that the Environmental Clearance granted is not perennial and the KIADB has not
obtained any Environmental Clearance for establishment of the said Industrial
Area. However, there are no details of renewal of Environmental clearance, if
any, as well as EC obtained during change/increase in project area while
purchasing adjoining private agricultural lands outside KIADB industrial area
about 0-18 guntas (in the year 1997) and 0-14 guntas (in the year 1998) as well
as 417 sq.mtrs adjacent plot inside KIADB industrial area (in the year 2000) and
again by purchasing adjoining private agricultural lands outside KIADB industrial
area about 04 acres 36 guntas (in the year 2003). This fact is clear from the
perusal of land related documents submitted by Respondent No.2 to SEIAA after
public hearing for appraisal and which documents are available on SEIAA
website. Assuming and not admitting that the KIADB had taken the EC for
establishment of the said industrial area from the competent Authority, then
there would be no need for the Project Proponent to take separate EC for the
establishment of their project within the notified industrial Area, but not now,
since both failed to obtain necessary EC from competent Authority whenever
there is a change in the scope of the project area on the first count that too
when there was a second sale deed by KIADB for an alleged vacant area of
417sgmtrs as shown in the sketch attached to the said sale deed dt.23-03-2000
which never existed inside the notified KIADB industrial area which is carved out
illegally by selling the available Road adjacent to the already allotted plot 8C &
9A of 7382sgmtrs towards the West side which is shown in the Allotment letter

schedule dt.07-05-1985 and the same is changed in the schedule and the sketch
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attached to said Sale Seed dt.30-05-1998 which is evident from the schedule of
the Allotment letter dt.07-05-1985, Sale Deed dt.30-05-1998 and Sale Deed
dt.23-03-2000. In addition, the sketch annexed to Sale Deed dt.30-05-1998 and
Sale Deed dt.23-02-2000 donot sync, is proof of the same. There is no proper
Layout Plan Approval obtained from the competent Authority for the said Project
Area by KIADB. Further KIADB failed miserably by allowing the project
proponent to purchase the adjacent agricultural lands which are outside the
notified industrial area and merging with the said industrial area thereby violating
the scope of the project area which is evident from the schedule of the Sale
Deed dated 28.11.1997, Sale Deed dated.27.03.1998 and Sale Deed dated
12.12.2003 without the sketch Map in all the said Sale Deeds. On the second
count the project proponent failed to obtain EC from competent Authority
whenever there is a change in the project area outside the notified Industrial
area as well as product mix. The Plant layout diagram annexed in the draft EIA is
different from the actual physical utilization of the allotted plot by the project
proponent. It is important to mention here that the area of 7382 Sq. Mts. allotted
to the Respondent No.2 on 07.05.1985 was later purchased by it from KIADB
vide Sale Deed dated 30.05.1998.

Copy of Land related documents showing additional land purchased by the
Project Proponent in 1997, 1998, 1998, 2000 and 2003 are annexed as
ANNEXURE-A15(Colly).

Copy of Plant layout Map showing Land details as per Sale Deed’s 1997, 1998,
1998, 2000 and 2003 are annexed as ANNEXURE-A16.

That it is stated that further no environmental clearance was sought for change
in the production capacity from 2.40TPM to 2.40TPA (in the year 2008) and the
product mix from 5 to 9 (in 2012 the year) to 19 (in 2015). Hence, no
environmental impact assessment was done to understand the impact of the
increased products as well as project area on the environment whenever there is
change in scope of the Project at different times be it project area &/or product

mix.
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18.

19.

That even in the draft EIA Report, the EIA Consultant has said that the violation
is merely regulatory and the damage to environment is negligible inspite of the
fact that the RED category industry is located within City/municipal limits and
residential areas. Also, the River Arkavati flows close by which is evident in the
Geographical Survey Map of India. The entire KIADB industrial area as well as
the project proponent site is located in the upstream of River Arkavati which
flows from Nandi Hills (birth place) towards Southwest thereby changing the
topography of the area. The Appellant submits that this shows that the Project
Proponent carried out a perfunctory assessment of the impact on the
environment. Thus, they have understated the impact of total capacity of 10.29
Tonnes per Annum (TPA) on the environment.

In rejoinder to contention No. (iii) the land owned by the Project
Proponent is designated as an industrial area, it is stated that no evidence
has been provided by the Respondent No. 2 to corroborate this assertion made
by them that the land around 8 acres owned by the Project Proponent is
designated as an industrial area vide any gazette notification, hence denied. It is
stated that the area mentioned in the draft EIA Report is 8 acres whereas the
land records annexed as Annexure-III in the said draft EIA Report show only
7382 Sq. Mts. which is around 1.82 acres only (1 Sg.mtr = 0.0002471 acre) and
the balance around 6.18 acres is missing/incomplete without supporting
documents for the reasons best known to Respondent No.2. Further, in the draft
EIA Report it is mentioned that the additional industrial land meaning around
6.18 acres was acquired from other sources without any proof of said acquisition
as to what extent, from which party/board, when, whether the prevailing
procedures were followed or not. Whereas, at another place the draft EIA Report
mentions that the industrial site is allotted by KIADB and land records is provided
in Annexure-III of the draft EIA is contradiction of their own submissions.

The Appellant in his Appeal has relied on the notification dated 18.11.2003 under
the Environmental (Protection) Act, 1986 read with KSPCB Siting Guidlines which

demarcates the Tippagondanahalli Reservoir (TGR), where the land in question is



20.

situated completely with in Zone-I, as an Eco-Sensitive Zone. The notification
categorises the TGR catchment area into four zones with a view to declare it as
an eco-sensitive zone with regulated and restricted activities permitted as given
in the schedule to the notification. The SEAC failed to consider the fact that the
project is completely within the ESA notified under the TGR Notification and
outside notified Industrial Area, which rendered the project in question a
category A project on both counts vide EIA Notification, 2006. The draft EIA
Report as well as the Application for the same has suppressed this material fact
as well as the Prehistoric site which is within 10kms and other types of Eco-
sensitive areas which are within 25kms from the project site violating EIA
Notification 2006 as well as KSPCB Siting Guidelines which is intentional
concealment of factual data.
In rejoinder to the contention No. (iv) that TGR Notification is not a
declared Eco-sensitive Area nor a Biosphere Reserve and is 60kms
away and does not affect the categorization of the Project as category
A or category B in Zone-1 as General Conditions does not apply, is wrong
and denied. It is submitted that the TGR Notification flows from the powers
vested in the State Government under the statutory provisions of section 3 and
section 23 read with section 5 of the Environment (Protection) Act, 1986. The
Hon’ble High Court of Karnataka in the matter of Escon Gensets Private
Limited v. The Director, Industries and Commerce Department & Ors.
(W.P.38162/2009), has upheld the TGR Catchment Area Notification which is
notified by State Government under section 5 of the Environment (Protection)
Act, 1986 which flows from sections 3 and 23 of the Environment (Protection)
Act, 1986, and the relevant portion of the judgment dated 06-01-2011 is
reproduced hereunder:-
"13. We have taken into consideration the various provisions relied upon by
the learned counsel for the petitioner, while advancing his last contention.
In our considered view, none of the provisions relied upon by the learned
counsel for the petitioner is applicable to the facts and circumstances of this
case. The relevant provisions of the Environment (Protection) Act,

1986, which must be deemed to have been invoked for issuing the
notification dated 18.11.2003 (Annexure-A/1) are Sections 3 and

10
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22.

23 of the Environment (Protection) Act, 1986. The aforesaid
provisions are being reproduced hereunder:
3. Power of Central Government to take measures to protect and
improve environment
(1) Subject to the provisions of this Act, xxxxxxxx
(2) In particular, and without prejudice xxxxxxx
(3) The Central Government may, If it considers xxxxxx
23. Power to delegate
Without prejudice to the provisions of sub-section (3) of section 3,
the Central Government may, by notification in the Official Gazette,
delegate, subject to such conditions and limitations as may be
specified in the notification, such of its powers and functions under
this Act, except the power to constitute an authority under sub-
section (3) of section 3 and to make rules under section 25, as it
may deem necessary or expedient, to any officer, State
Government or other authority.
From a perusal of the aforesaid provisions, we are satisfied,
that the notification issued by the State Government dated
18.11.2003 (Annexure-Al1) flows from the powers vested in
the State Government under the aforesaid provisions. It is
therefore apparent, that the measures of the kind, which were
taken by the State Government in its notification dated
18.11.2003 (Annexure-A/1), were permissible under Section
3, and as such, relevant directions in respect thereof could
certainly have been issued under Section 5 of the Environment
(Protection) Act, 1986. In view of the above, we are satisfied,
that there was absolutely no infirmity in the notification
issued by the State Government on 18.11.2003.”

It is submitted that as per the Schedule-1 to the EIA Report, against the relevant
category, i.e., 5 (f)- Synthetic organic chemicals industries (dyes & dye
intermediates, bulk drugs and intermediates excluding drug formulations,
synthetic rubbers, basic organic chemicals, other synthetic organic chemicals and
chemical intermediates), it is clearly stipulated that all units located outside
notified industrial area would be categorized as Category A project and must be
therefore appraised by the EAC at the Central level. In the present case, the
3/4" area (around 6 acres) of the project land is situated outside notified
industrial area.

That further, it is clearly stipulated that the General and Specific Condition shall
apply to Category 5(f) industries. The relevant part of the EIA Notification, 2006
is reproduced hereunder:-

"General Condition:

Any project or activity specified in Category 'B’ will be appraised at
the central level as Category A, if located in whole or in part within
5 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972 (53 of 1972), (i) Critically Polluted areas as

11
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notified by the Central Pollution Control Board Constituted the water
(Prevention and Control of pollution) act, 1974 (6 of 1974) from time to time,
(iii) Eco-sensitive areas as notified under sub-section (2) of section
3 of the Environment (Protection) Act, 1986, (iv) inter-State
boundaries and international boundaries. provided that for River Valley
Projects specified in item /(c), Thermal Power Plants specified in item I (d),
Industrial estates/parks/complexes/areas, Export processing
zones (EPZs), Special Economic Zones (SEZs), Biotech parks,
leather complexes specified in item 7(c) and common hazardous
waste treatment, storage and disposal facilities (TSDFs) specified in
item 7(d), the appraisal shall be made at Central level even if
located within 10 km.

Provided further that the requirement regarding distance of 5 km or 10 km,
as the case may be of the inter-State boundaries can be reduced or
completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within
5 km or 10 km, as the case may be of the are as mentioned at item (i), (1)
and (iif) above.”
That it is pertinent to note that the entire KIADB Industrial Area is Category “A”
project, since, if atleast one industry in the industrial area falls under Category
‘A", entire industrial area is to be treated as Category “A” irrespective of the Area
as per EIA Notification 2006 against sch.7(c) for Industrial Area. However,
KIADB has not obtained Environmental Clearance till date and hence the entire
KIADB Industrial Area is unauthorized and illegal. Further, the layout plan of the
Industrial Area has not been approved by the competent authority till date.
Moreover, the entire KIADB Industrial Area is also located within Zone-1 of the
declared Eco-sensitive Area which is not 60kms away and the General Condition
and Specific Condition shall also apply. When the project site and the KIADB
industrial Area is located completely within Zone-1 of declared ESA, then the
question of ESA falling 60kms away from the alleged KIADB industrial area is
nothing but contradicting their own statements and misleading the Hon’ble
Tribunal. Further, equally misleading submissions is that Project site is not
located within 10kms radius from the boundary of declared ESA, there is no
Archaeological Site within 10 kms and there are no ESA’s within 25 kms,

whereas, the entire KIADB Industrial Area is completely inside Zone-1 of

declared ESA wherein the Project Proponent’s plot is allotted and operating as

12
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25.

26.

well as the Archaeological Prehistoric site-Managondanahalli which is within 10
kms and the project is surrounded by other types of Eco-sensitive areas which
are within 25 kms from the project site as mentioned in the present Appeal and
is reiterated as shown in the ESA’s within 25kms Map.

Copy of the Map showing the ESA’s within 25kms of KIADB project area —
Bashettihalli Industrial Area adjoining the Apparel Park Phase — 1, 2 & 3 is
annexed as ANNEXURE-A17.

Copy of a study “Reservoir Catchment Management Using GIS and RS — A case
study in Karnataka” done by a team of Officials of Government of Karnataka
clearly showing the Doddaballapur Industrial Area within Zone-1 of the TGR
Notification is annexed as ANNEXURE-A18

That it is submitted the project proponent has clearly expanded the plant area
outside the notified industrial area, and thus, the project would in any case have
to be appraised as a Category A project.

Thus, it is clear that owing to the location of the project in question within the
area notified under the TGR Notification as well as outside the notified Industrial
Area, the project ought to have been appraised as a Category A project by the
sector specific EAC and Environmental Clearance could have only granted by the
Ministry of Environment Forest and Climate Change.

In rejoinder to the contention No. (v) that KSPCB issued several CFE’s
to Project Proponent during 1994, 2008, 2012 & 2014 and the violation
is merely regulatory and the damage to environment is negligible, it is
stated that the same is wrong and denied. The draft EIA Report mentions that
the Project Proponent obtained CFE's at various stages from KSPCB in
accordance with law, whereas, KSPCB, the Respondent No.3 in the present
Appeal failed completely in not applying its mind in issuing the same by violating
their own KSPCB Siting Guidelines for setting up of New industries in the State of
Karnataka which were available in the website of KSPCB is now removed while
admitting that the project area has increased since the first EC dated

20.08.1992 and CFE dt.08.08.1992 and CTO dated 12.04.1994 (EIA Notification

13
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1994 is in force), meaning any change in the scope of the project needs fresh EC
as per EIA Notification 1994 and 2006. More over, RED category water intensive
“Basic Drug Manufacturing” industry is barred in the region as per their KSPCB
Siting Gudielines itself. Valid EC from competent Authority is mandatory and
precedes issuance of CFE/CFO by KSPCB which is violated since the
beginning/establishment of industry by project proponent and/or industrial area
by KIADB which is not adhered to. When the statute provides for a thing to be
done in a particular way, then it has to be done in that manner and in no other
manner and following any other course in not permissible. The draft EIA Report
mentions that Environment Management is done in accordance with rules and
regulations as stipulated in the relevant statutes, codes and order and the
violation is only regulatory lapse, where as, in reality the project proponent has
violated all permissible prevailing pollution laws to protect Environment like:-
a. KSPCB Siting Guidelines
b. EIA Notification 1994
c. EIA Notification, 2006
d. The MoEF&CC's Notification dated 14.03.2017 amended by
MoEF&CC’s Notification vide S.0.1030(E) dated 08.03.2018
e. TGR Notification 2003
f. W.P.11189/2017 before Hon’ble High Court at Madras
g. Applicable Orders from Hon’ble Supreme Court, Hon'’ble High
Court(s), Hon'ble National Green Tribunal with respect to Protection
and conservation of Environment
That a bare perusal of the draft EIA Report placed before the public during the
public consultation clearly shows that the remediation plan or community
resource plan was barely satisfactory. In fact, the EIA consultant goes to the
extent to state that the violation in the present case is merely a regulatory and
the damage to environment is negligible. It is reiterated that the project
proponent had increased the product from 5 to 9 to 19 and constantly changed

the total production capacity as well as the project area from around 2 acres to

14
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29.

8acres. Further, it is pertinent to note that the said project (RED category water
intensive industry) generating effluents, and or emissions is within city/ municipal
limits and residential areas as well as surrounded by different types of Eco-
sensitive Area which is again a violation of the KSPCB Siting Guidelines as is
evident during the public hearing. Therefore, the impact of such changes on the
ambient air, water, soil and general environment cannot be in any sense called
negligible. Further, it is important to note that since no prior impact assessment
was conducted, there could have been no mitigation measures which could have
been undertaken by the project proponent.

Therefore, it is stated that the Respondent No.2 and as well as Respondent
No.5- KIADB have violated all relevant statutes, rules and regulations of
applicable Acts and Notifications with respect to the Environment and Ecology
issued from time to time with impunity and are hand in glove with all concerned
since the beginning be it an industry or KIADB industrial area. Therefore, it is
incorrect to say on the part of the Project Proponent that the violation is merely
regulatory and the damage to environment is negligible.

In rejoinder to the contention No. (vi) that the Project Proponent
complied with all the conditions stipulated for one time Window for
Regularisation of Violations proposed by MOEF&CC by notification
dated 14.03.2017 or 08.03.2018, it is stated that the same is wrong and
denied. The Respondent No.2 has stated in it's Counter that they had applied for
an environmental clearance to the MOEF&CC on 20.06.2017 within the six-month
window period. However, the application was not considered in lieu of the stay
of review of such projects throughout the country, details of which are not on
record. Subsequently, the Project Proponent states that they were asked to apply
to the State which is noted in the minutes of the 198t meeting of SEAC held on
18.05.2018. The Appellant submits that the Appellant has looked for the minutes
of the 198" meeting of SEAC but it is not available on the Ministry’s website.
Further, even the Respondent No.2 has not annexed the minutes of this meeting

with it's counter so the said contention of the Respondent No.2 cannot be
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31.

32.

33.

verified due to lack of documentary evidence produced from Respondent No.2's
side. Therefore, the Appellant humbly requests this Hon’ble Tribunal to direct
Respondent No. 2, Resonance Laboratories Pvt. Ltd. or Respondent No. 1,
Karnataka State Environment Impact Assessment Authority to place the minutes
of the 198™ meeting and the Stay on review of such projects on record.

The Appellant submits that as per Schedule-I of the EIA Notification, 2006, all
bulk drug and intermediates located outside a notified industrial area would be
categorized as Category A project and must be thereafter appraised by the EAC
at the Central Level. In the present case about 6 acres from the 8 acres is
situated outside the notified industrial area as detailed in above mentioned para
no. 15. Further, the area in question is a TGR Catchment Area which has been
notified as an Eco-sensitive Zone. As per the siting guidelines issued by the
Karnataka SPCB in 1985, new industries must be at a distance of at least 25 kms
from ecologically or otherwise sensitive areas the details of which were once
available in the KSPCB Website are now removed.

Hence, the project in question is in clear violation of the siting guidelines issued
by the Karnataka SPCB and it should not be allowed to operate. Arguendo,
without prejudice even if it was to be allowed to be set up, the appropriate
appraisal authority is the MOEF&CC not Karnataka SEIAA. Even otherwise, post
facto clearance is void and impermissible. Thus, the impugned Environmental
Clearance should be quashed and set aside.

The Project Proponent has claimed that all conditions for the one time Window of
Regularisation were scrupulously and meticulously followed and complied and all
the documents were enclosed along with the application seeking for
Regularistion. However, none of these documents have been annexed to the
counter filed by the Respondent No.2.

For the sake of brevity, the Appellant is not reiterating the conditions as they are
already a part of the record at Page 18 of the present Appeal but wants to
highlight that some of the conditions which are required to be complied with by

the Project Proponent. These conditions are as follows:
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(a) Section 3(2)(v) of EP Act, 1986 mentions that, “restriction of areas in
which any industries, operations or processes or class of industries,
operations or processes shall not be carried out or shall be carried out
subject to certain safeguards”.

(b) The Project has been constructed at a site which under prevailing laws
is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate
environmental safeguards.

(c) The guidelines criteria followed to obtain/sanction the alleged prior
Environmental clearance dt.20-08-1992 by Project Proponent /
Authority.

Further it is submitted that none of the conditions mentioned in the violation
notification dated 14.03.2017 was complied with by the project proponent. This
Notification had stipulated certain additional conditions while appraising any
violation case:-

"(3) In cases of violation, action will be taken against the project proponent
by the respective State or State Pollution Control Board under the
provisions of section 19 of the Environment (Protection) Act, 1986 and
further, no consent to operate or occupancy certificate will be issued till
the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert
Appraisal Committees constituted under subsection (3) of Section 3 of
the Environment (Protection) Act, 1986 with a view to assess that the
project has been constructed at a site which under prevailing laws is
permissible and expansion has been done which can be run sustainably
under compliance of environmental norms with adequate environmental
safeguards; and in case, where the finding of the Expert Appraisal
Committee Is negative, closure of the project will be recommended along
with other actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at
sub-para (4) above are affirmative, the projects under this category will
be prescribed the appropriate Terms of Reference for undertaking
Environment Impact Assessment and preparation of Environment
Management Plan. Further, the Expert Appraisal Committee will prescribe
a specific Terms of Reference for the project on assessment of ecological
damage, remediation plan and natural and community resource
augmentation plan and it shall be prepared as an independent chapter in
the environment impact assessment report by the accredited consultants.
The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource

17
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36.

augmentation plan shall be done by an environmental laboratory duly
notified under Environment (Protection) Act, 1986, or a environmental
laboratory accredited by National Accreditation Board for Testing and
Calibration Laboratories, or a laboratory of a Council of Scientific and
Industrial Research institution working in the field of environment.

(6) The Expert Appraisal Committee shall stipulate the implementation of
Environmental Management Plan, comprising remediation plan and
natural and community resource augmentation plan corresponding to the
ecological damage assessed and economic benefit derived due to
violation as a condition of environmental clearance.

(7) The project proponent will be required to submit a bank guarantee
equivalent to the amount of remediation plan and Natural and
Community Resource Augmentation Plan with the State Pollution Contro/
Board and the quantification will be recommended by Expert Appraisal
Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will
be released after successful implementation of the remediation plan and
Natural and Community Resource Augmentation Plan, and after the
recommendation by regional office of the Ministry, Expert Appraisal
Committee and approval of the Regulatory Authority.

14. The projects or activities which are in violation as on date of this
notification only will be eligible to apply for environmental clearance
under this notification and the project proponents can apply for
environmental clearance under this notification only within six months
from the date of this notification.”

It is submitted that none of these conditions were complied with in the present
case. However, the SEAC completely failed to consider the same.

The Appellant submits that the issue of non-compliance of the mandatory
conditions under the one time Window of Regularisation notification dated
14.03.2017 was raised by the Appellant through a written submission dated
04.02.2020 to SEAC. However, this was not considered by SEAC while
recommending the project for grant of Environmental Clearance. SEAC
completely failed to check for compliance of the notification and in fact failed to
satisfy itself whether the permitted prevailing pollution laws of Environment are
complied and whether the project appraisal is within their jurisdiction and
whether there was any renewal of EC obtained and whether section 3(2)(v) of
EP Act 1986 is attracted and whether the bank guarantee was deposited by the
Project Proponent with the KSPCB and whether the remediation and natural
resource augmentation plan was satisfactory while considering the project in its

242" Meeting dated 7-8™ May 2020.
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40.

Further, the MoEF&CC’s Notification vide S.0.804(E) dated 14.03.2017 clearly

stipulates at paragraph No. 13(3) that,
"In cases of violation, action will be taken against the project
proponent by the respective State or State Pollution Control Board
under the provisions of section 19 of the Environment (Protection)
Act, 1986 and further, no consent to operate or occupancy

certificate will be issued till the project is granted the environmental
clearance”

That it is stated that there is no material record to show that such an action is
taken by the concerned Authority against the project proponent in the draft EIA
Report, on the other hand, it is noticed and as submitted that KSPCB have
consented to operate and restricted to FIVE PRODUCTS ONLY which were being
manufactured prior to 2012 itself shows that they have violated the said
condition of the Notification dated 14.03.2017.

That further, the MoEF&CC’s Notification dated 14.03.2017 clearly stipulates at
paragraph No.13(4) amended by MoEF Notification vide S.0.1030(E) dated
08.03.2018 reads that:

The cases of violation will be appraised by respective sector Expert
Appraisal Committees constituted under subsection (3) of Section 3 of
the Environment (Protection) Act, 1986 with a view to assess that the
project has been constructed at a site which under prevailing laws is
permissible and expansion has been done which can be run sustainably
under compliance of environmental norms with adequate environmental
safeguards; and in case, where the finding of the Expert Appraisal
Committee is negative, closure of the project will be recommended
along with other actions under the law.

That the SEAC failed to consider that, as mentioned above, the project
proponent has violated all provisions of EIA Notification, 1994 amended, KSPCB
Siting Guidelines which are in force prior 1994, TGR Notification, 2003, and EIA
Notification, 2006 and the Notification dated 14.03.2017 since the establishment
of the said project which is not at all permissible from any angle in general and
Environmental angle in particular and any provisions permissible under the

prevailing laws in force from time to time.
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44,

That further, the MoEF&CC Notification dated 14.03.2017 clearly stipulates at
paragraph No. 14 reads that:
“"The projects or activities which are in violation as on date of this
notification only will be eligible to apply for environmental clearance
under this notification and the project proponents can apply for

environmental clearance under this notification only within six
months from the date of this notification.

That this clearly shows that, date of the said Notification is 14.03.2017 with a
grace period of six months i.e 14.09.2017 for the violators provided that they
had to satisfy the first condition for eligibility to apply in the present case /
scenario.

In rejoinder to the contention No. (vii) that according to the Project
Proponent proper assessment of ecological damage was done in the
EIA Report based on impact on environmental attributes, it is stated that
the same is wrong and denied. The Project Proponent has stated that they
produced the assessment of ecological damage in the EIA Report based on
impact on environmental attributes taking into consideration the preventive
measures adopted by the Respondent No.2 as prescribed in the consent to
operate. However, a bare perusal of the draft EIA Report placed before the
public during the public consultation clearly shows that the remediation plan or
community resource plan was barely satisfactory. In fact, the EIA Consultant
goes to the extent to state that the violation was merely regulatory and the
damage to the environment is negligible. It is pertinent to note that the project
proponent (RED category water intensive industry) had increased the product
from five to nineteen and constantly changed the total capacity as well as project
area from around 1.82 acres to 8 acres. Therefore, the impact of such change on
the ambient air, water, soil and general environment cannot be considered to be
“negligible”. Hence, the Appellant submits that it cannot be said that the
ecological assessment was done properly.

In rejoinder to the contention No. (h) that the product mix changes
that the respondent undertook are now permissible as per the Office

Memorandum dated 28.12.2021 issued by the MOEF&CC for
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drug/pharmaceutical units without limiting to specific products. It is
stated that the Project Proponent has referred to an office memorandum dated
28.12.2021 issued by the MOEF&CC to state that change in product mix is now
permissible. The Appellant submits that in the counter of Respondent No.2
regarding the date of the Office Memorandum it is mentioned as 28.12.2021
which is yet to come, which shows a casual approach on the part of Respondent
No.2 as the date of 28.12.2021 is yet to arrive.
That the Appellant submits that the office memorandum dated 28.12.2020 allows
the change in product mix as long as the permissible pollution load i.e. quantity
and quality, including composition of emissions, discharges and solid waste
generation from such activity remains unchanged. The relevant portion of the
office memorandum is produced below:
“The Ministry is in receipt of representations for issuance of Prior
Environmental Clearance under the provisions of the EIA Notification,
2006 and subsequent amendments, for the 'API and Intermediates’ as
single category instead of individual products in order to provide
flexibility to the industry to change the raw material mix andy/or product
mix within the sanctioned pollution load.
2. The matter has been examined in the Ministry. It is hereby directed
that henceforth all the EACs/SEACs shall appraise the proposals for Prior
Environmental Clearance under the provisions of the EIA Notification,
2006 and subsequent amendments under the category of the schedule
of the EIA Notification, 2006, for the 'API and Intermediates’ as single
category instead of individual products. Accordingly, the EAC/SEAC shall
clearly recommend the permissible pollution load i.e. quantity and
quality, including composition, of emissions, discharges and solid waste

generation from such activity for inclusion in the Prior Environmental
Clearance.”

The Appellant submits that the Office Memorandum dated 28.01.2021 is not
applicable in the present case.

That it is stated that the prayer in the Appeal may kindly be allowed and grant
liberty to file/raise any other additional rejoinder/grounds during hearing to any

additional counter(s)/document(s) filed by Respondent(s).

APPELLANT
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THROUGH

RITWICK DUTTA G. STANLY HEBZON SINGH
ADVOCATES
COUNSELS FOR THE APPELLANT

VERIFICATION
I, S. K. Vijaykumar, aged about 54 years, s/o Late S. N. Krishna Kumar, r/o 852,
Cinema Road, Doddaballapur — 561 203 Bangalore Rural District, Karnataka do
hereby verify that the contents of the Paras 1 to 47 are true to my personal

knowledge and that I have not suppressed any material fact.

APPELLANT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE BENCH AT CHENNAI

APPEAL NO: 29 OF 2020

IN THE MATTER OF:-

S.K. VIJAYKUMAR ... APPELLANT
VERSUS
KARNATAKA STATE ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY AND ORS. ... RESPONDENTS

I, S. K. Vijaykumar, aged about 54 years, s/o Late S. N. Krishna Kumar, r/o 852,
Cinema Road, Doddaballapur — 561 203 Bangalore Rural District, Karnataka do hereby

solemnly affirm and declare as under:-

1. That I am the Applicant in the above titled Application and am conversant
with the facts and circumstances described in the present case and as such,

I am competent to swear this affidavit.

2. That the contents of the accompanying Rejoinder are true and correct and

nothing material has been concealed therefrom.

DEPONENT

VERIFICATION

Verified on this 05/10/2021 that the contents of the above mentioned affidavit are

true and correct and nothing material has been concealed therefrom.

DEPONENT
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~/s. Resonance Laboratories Pvt. Ltd., E

- 1 Project Description

- 1.1Introduction:

* M/s. Resonance Laboratories Pvt. Ltd. (Resonance) has established Active Pharmaceutical
- Ingredients manufacturing facility at Plot No.8C & 9A KIADB Industrial area, Bashettihalli,
- Doddaballapur taluk, Bangalore Rural District- 561203 in the year 1984. This manufacturing
- fadlity is WHO’s GMP certified and it follows current Good Manufacturing Practices (CGMP) as
’ per the International Conference on Harmonisation (ICH Q7) guideline. The land area of the
industry is 8 acres.

Resonance has its presence in the AP| and Specialty Chemicals manufacturing segment for more
- than 30 years. In the 30 years, Resonance has partnered with several multinationals on custom
- synthesis projects.

- Resonance currently sells its products to the European and other markets on the basis of Drug
- Master Files and active pharmaceutical ingredients (API’s) for which a Certificate of Suitability
(CEP) has been granted for suitability of use in medicinal products.

Dr.Subbaswami, is the Director of the company, started Resonance Labs in Bangalore in 1984.
He has more than 40 years of experience in the field. A Ph.D. in Chemical technology and post-
coctoral experience at Vanderbilt University, Dr.Subbaswami worked at multinational
organizations such as SmithKline & French and Astra IDL in various technical and managerial
functions prior to starting Resonance.

The other Director is Dr.Tushar Gore. He has done his Ph.D. in Chemical Engineering from the
University of Minnesota. He worked at McKinsey & Company before heading the marketing
strategy group at Novo Nordisk for the Diabetes, Growth Hormone and Clotting factors
businesses. He also started the US office in NJ in 2009 and is now managing certain operations
of the Company from Bangalore.

The industry obtained Consent for Establishment (CFE) and Consent for Operation (CFO) for 5
products with a capacity of 37.64 TPA from Karnataka State Pollution Control Board (KSPCB) on
08.05.1992 & 04.04.1994 respectively i.e., prior to EIA Notification 1994. Company changed its
*product mix and added new products in the year 2012 to manufacture 9 products at a reduced
capacity 10.29 TPAand in 2015 to manufacture 19 products at a capacity of 10.86 TPA with valid
consents from the KSPCB, the details are as under;

. CFE dated 2.2.2012 issued by KSPCB for manufacturjng 9 products of total capacity
10.29 TPA for APlIs.

Environment Impact Assessment Report
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M/s. Resonance Laboratories Pvt. Ltd.,

CFO dated 5.11.2015 issued by KSPCB for manufacturing of 9 APIs of total capacity
10.29 TPA valid up to 30.6.2016.

CFE dated 12.8.2015 and corrigendum dated 18.9.2015 issued for 19 APIs products
of total capacity 10.86 TPA.

The present CFO obtained from KSPCB is valid up to 30.06.2021 for 05 products at a
capacity 37.64 TPA.

The change in product mix in the year 2012 from 09 products with a capacity of 10.29 TPA and
19 products with a capacity of 10.86 TPA in the year 2015 is done without Prior Environmental
Clearance (EC). Therefore, the KSPCB has directed the Industry to obtain Environmental
Clearance for the change in product mix and restricted the consent only for the five old

products which were being manufactured prior to 2012. The present CFO from KSPCB is valid
up to 30.06.2021.

The proposed activity falls under the schedule 5 (f) Synthetic Organic Chemicals and Category
‘B’ as per the EIA Notification 2006 and project is considered under violation category as per
Notification by MoEF& CC vide S.0. 804(E) dated 14" March 2017.

M/s. Resonance Laboratories Pvt. Ltd. had filed an application as a part of process for getting
EC at SEIAA, Karnataka under category ‘B’ on 11.04.2018 for 19 products at 10.29 TPA capacity.
The proposal was considered and Standard Terms of Reference (ToR) was issued vide No. SEIAA
15 IND (VOIL) 2018 dated 15.6.2018.

1.2 Brief Description of the Project:

Manufacturing facility
Total manufacturing capacity is 10.29 TPA.
Proposed change in product mix

Quantity

SL. No. Products TPA
1: Imipramine Hydrochloride 1.0
2 Mepyramine Maleate/Base 0.70
3. Oxyphenonium Bromide 0.50
4. Oxybutynin Chloride 2.00

i 5. Clidinium Bromide 2.00
6 Isopropomide lodide 0.50
I Mebrophenhydramine Hydrochloride 1.0
8. Carbinoxamine Maleate 0.43
9. - | Buprenorphine Hydrochloride = 005
10. Atropine Sulfate 0.5

i
Environment Impact Assessment Report
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The Karnatahka Industrial Areas Developmiont Board
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Sols Deed doted 281141467 o \§ Guudas
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THIS DEED OF ABSOLUTE $ IS MADE AND EXECUTED ON THIS
TWENTY EIGHTH DAY OF Nt » ONE THOUSAND HINE HUNDRED
RE N NINETY SEVEN . { 28 /11 HSS?}BY:
1 RIS SRI. MUNIRAJU,
LB pgwspab 8/o Sri. Chikkasubbaiah,
@ T Negee Foster Son of Late Anjanapps,
éf-} oh b aged about 35 years,
% it rﬁldiﬂgltmm‘w Foagn i
: ) o o X e Kasaba Hobll, 4., : '~ : st by
r % ‘ Doddaballapur Taluk.,
\ 2 o
i~ & hereinafier calied the ' VENDCR " which exprassion wherever the context admits shall
; be deemed fo mean and inciude his heirs, executers, administrators, legal
¢ representatives and assigns of the ONE PART : INFAVOUROF : -
. RESOHANCE LABORATORIES PVT., LTD,,
No. 8C & 8A, KIADB industrtial Area,
Doddabaliapur, Rangalore R::@inst.
reprasented by its, Difdctor
Sri. KN SUBEABWAML,
hereinafier calied the * PURCHASER * which expression wherever the contexé admits
shall be deermed to mean and include his successor in the office and assigns thhe R e 1
OTHER PART : -
| -
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WHEREAS, the VENDOR is the sole and absolute owner of the inumovable property
being an Industrial Land bearing Sy. No. 88 / 4 of Bashettihalii Village, Kasaba Hobli,
Doddabaliapur Taluk, Bangatore Rural District , measuring 18 Guntas and morefully
described in the schedule hereunder and hereinafter referred to as the SCHEDULE
PROPERTY, scquired by virtue of inheritance from his foster father Late Sri. Anjanappa
and subsequently having converled the agricultural land to Nea-agricuitural Industral
purpose by the Deputy Commissioner, Bangaiore Rural District, Dangalore vide their
conversion order No.BDS 7 ALN (D) SR - 45 : 97 - 98, dated ; 12.11.1687.

WHEREAS the VENDOR is desirous of selling the schedule property for his family
peneficials and other necessities has agreed to =all the scheduls propery tathe
PURCHASER [u1 2 sale tunsideiation of Rs 3,37 800-00 (Rupees Thise Laklis
Thirthy seven Thousand Five hundred only J&d (t'ls free from any encumbrance and
the PURCHASER has agreed 10 purchase the sald schedule properly for the sale
consideration of Rs 3,37 500=00 {Rupces Throe Lakhs Thirty seven thousand
five hundred only } -—— - =~
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In pursuance of the above sad agreement and in consideration of the sum of

Rs. 3,37 500=00 (Rupees Three Lakhe thirty seven thousand five hundred only) the
PURCHASER has paid te the VENDOR before the witnesses to this sale deed a sum
of Re.3,37 500=00 {Rupees Three Lakhs thirty seven thousand five hundred only) as
recited below : -

1 Rs.1,00,000=00 {Rupees One Lakh Cnly) by Demand Draft bearing
No. 791959, dated : 27 .06 1966 drawn on State Bank of india, Rajajinagar
Incdustriai Estale Branch | Rajjinagar | Bangalore,

P Rs 2,37,500=00 {(Rupees Two Lakhs Thirty Seven Thousand Five hundred
only | by Demand Draft bearing No. 222837 cated 27 11,1987 drawn on
State Bank of India . Rajajinagar Incustrial Estate Branch | Rajajinagar,
Bangelore

WHEREAS, the VENDOR does hereby acknowledge the recespt of full sale
consideration of Re 3,37 500=00 (Rupees Three Lakns thity seven thousand five
hundred cnly } the VENDOR does hereby sedls, transfers, conveys, assigns and grants
by way of this ABSOLUTE SALE unto the use of the PURCHASER the entire property
described in the 2chedule hereunder with ali rights, tifie and interest, berties and
prvileges appertaining thereto TO HOLD AND TO HAVE the same unlto the
PURCHASER absolutely free from all encumbrances without any interruption or
disturbances by the VEMDOR or any person clalmmg thmugh or Intrust for his or any of
the Vendor's predecessors in litle

4 O T b 1 i o
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WHEREAS, lhe VENDOR dues heisby assutes lhe PURCHASER that he acquired the
schedule property by witue of nhentance trom his 1ostef tatner Late Sr. Anjanappa and
the VENDOR has goad nght and title to convey the same and that he will 8t af time
nereafier do all such acts, deeds and things as may De reasonably required ta more
perfectly assure the said property unto the PURCHASER.

The VENDOR further agrees that he will effectively stay harmiess and keep indemnified
the PURCHASER against any rights, sjectments, distress acts, lease, charges,
expenses whatsosver may result by breach of any of the covenants contained herein

et

The VENDOR fusther assufes the PURCHASER that there are no encumbrance,

maintenances, claims or court attachments or any ciaims by whomsoever and the
VENDOR further guarantees to make good any loss that might be suffered by the
PURCH IASCR in specifically establishing or defending the porfeot and sound title

hereby conveyed unto the PURCHASER in respect of the schedule proparty.

And WHEREAS, the VENDOR assures the PURCHASER that he has not been s
perty of privy to any of the acls, deeds and things so as to affect the title of the
PURCHASER to the scheduls properly and the VENDOR further undertake to execute
or cause to be execuled any other document or documents with a view to morefully
assuiing the title of the VENDOR to the schedule property and to indemnify the
PURCHASER against all losses, demages, efc., incurred of sustained by the
PURCHASER on acoount of any defective titie of the VENDOR [o the schedute -

property,

;nn / Zﬂf sbgdvz.ﬂz_‘_ﬂ“ Bﬂﬂcngjgij
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The VENDOR has this dsy put the PURCHASER in actual vacant possession of the
schedule property TO HAVE AND TO HOLD the same as the ebsciute owner thercof
pay all the future toxes, ehargee, ole.. (o e owicened sulbunbvs o L e
Govermnmant of to any other authorities establisted Ly faw Ly sl

The VENDOR hereby given his no objection for the Khata of the schedule property
being transtérred in the name of the PURCHASER If and when applicable.

The VENDOR hereby delivers ail documents pertaining to the schedule property to the
PURCHASER on this day by way of this DEED OF ABSOLUTE SALE.

That the Vendor have paid the land revenue and other taxes, rates, cesses and
auigoings upto date in regard 1o the said Land . more fully described in the schedule
below and hereiafter reffered to as the "SCHEDULED PROPERTY" with land, plants,
tress. fences, hedges, water courses and all rights, easements and prvileges
appurienant thereto, TO HAVE AND TO HOLD the same, to the Purchaser, ss
absolute Owner |

That the Purchaser shall be entitied tn quielly entar Lpio and hold, possess
and erjuy the Propeily ey culveyed as absulute swhier and receive tha
prufits 2nd income therefrom, without any interfarence or diafurbonce from the
Vendor of nis predecerants in-titie of any parson cleiming through o uice

them of anyone claiming any legal itle thereto |

| ™
TR LA L W { ¢ 4
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That the title of the Vendor to the Property hereby corveyed is good, merketable
and subsisting and that he has the power to convey the game and that there is no
impediment for thie sale under any law, order, decree of contract ;

That the Vender is the absolute ownes of the Schedule Property and none elee
has any nght, title, interest of share therein |

That the Property hereby conveyed 15 nol subject to any encumbrances, attachments,
Court, scquisition. tenancy or other proceedings or charges of any kind ;

That ihe Vendor shall keep the Purchaser fully indemnified and remain harmiess at all
times, against any joss or llabifity, cost or ciaim, action or proceadings. that may arise
against the purchaser or the Property hereby conveyed, by reason of any defect in o
wani of title on the part of the Vendor o their Predecessors-in- titie, and against any
consequential disturbance or interference to the peaceful possession and quiet
enjoyment of the Schedule Property by the Purchaser

R
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Ali that piece and parcel of the immevable properly being an Industrial Land bearing
Sy. Ne. 89 / 4 of Bashettinalii, Village, Kasaba Hobli, Doddaballapur Taluk, Bangalore
Rural District measunng 18 Guntas and bounded on © -

EAST BY anm of survey no. B9 /4 retained by the VENDOR.
WESTBY ! Drainage et
NORTH BY . Private property
SOUTHRBY : Road and factory (of Resonance Laboratories PV, Lid )
The market value of the schedule property is Rs.3,37,500=00 {Rupees Three Lakhs
Thirtty Seven Thousand Five Hundred only) v

IN WITNESS WHEREOCF the VENDOR has sffixed hie signatures to this DEED OF
ABSOLUTE SALE on the day, month and year first above written.

r.":r{\. b S u_ £ _},-—

-
i
VENDOR 5
WITNESSES :
‘%' Sri . Chikkasubbalah ‘-:_ Ef -:-'._,- R [ SN Sn. Munishamappa :jll hr_ L 2 .\‘t-‘_-"i‘_n'i .
Father of S, Muniraju - % = Sonof Sri. chikkasubbaiah '

2. Smt Ambajakshi

-3 """"‘i‘!,"{}\ﬁ ak _‘11‘1,\, f Sr. Ramesha rzl _h\-i t}
Wide of Sri. Munirgiil - ~7ciln.

Son of Sni. Chikkasubbalah

3 Smt Muniamma o
Wil nfl afe B M An;anamm
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Cale Deed deted 97.03.1448 ot \i Guudoa

THIS DEED OF ABSOLUTE SALE 1S MADE AND EXECUTED ON THIS
27 th DAY OF MARCH , ONE THOUSAND NINE HUNDRED NINETY EIGHT
(27/03/1908)BY :

SRI. MUNIRAJU,

Had Sio Sil. Ct‘ﬂid-&as@bazh
Foster Son of Late Anpanappa
aged about 35 years, -
residing at Bashettihalli Vilage,
Kasaba Hobdi,

Doddabaliapur Taluk |

hereinafter called the ' VENDOR ' which expression wherever the context admits shall
be deemed to mean and inciude his heirs, executors, adminlistrators, legal
representatives and assigns of the ONE PART :  IN FAVOUR OF - -

RESONANCE L ABORATORIES PVT., LTD,,
Mo 8C & 0A, KIADS Industrtial Arco,
Doddabaliapur, Bangalore Rural Dist.
represented by its, Director

5. K.N. SUBBASWAMI.,

herainafter caied the ' PURCHASER ' which expression wheraver the cuntext admits
shall be deemed to mean and include his siccessor in the office and assigns of the
OTHER PART :

.
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WHEREAS, the VENDOR Is the sole and absolute owner of the immovable property
being an industrial Land bearing Sy. No. 88 / 4 of Bashettihalli Village, Kasaba Hobil,
Doddabafiapur Taluk, Bangalore Rursl District., measuring 14 Guntas and morefully
described in the schedule hereunder and hereinafter referred to as the SCHEDULE
PROPERTY, acquired by virtue of Inheritance from his foster father Late Sri. Anjanappa
and subsequently having converted the agricuttural land to Non-agricuttural Industrial
purpose by the Deputy Commissioner, Bangalore Rural District, Bangalore vide their
conversion ofder No.BDS / ALN (D) SR - 45 : G7 - 08, dated ' 12.11.1587

WHEREAS, the VENNOR io dedirous of aclling the schaduls propanty K Fie lanly
beneficiais and other necessities has agreed to sell the schedule property to the
PURCHASER for a sale consideration of Rs 2,62, 500=00 (Rupees Two Lakhs

- Sixty Two Thousond Five hundred only } and 1t 18 free from any encumbrance and the
PURCHASER has agreed to purchase the said schedule property for the sale -
coneideration of Rs.2 62 500=00 (Rupees 1wo Lakhs Sidy Two Thousand
Five Hundred only.)

THIS DEED OF s - OWSs ;.

In pursuance of the above sald agreement and In consideration of the sum of

Rs 2,62, 500=00 (Rupees Two Lakhs Sixty Two Thousand Five hundred only.) the
PURCHASER has paid to the VENDOR bafore the witnesses to this ssie dead a sum
of Rs. 2,62, 50U=UU (HUpees |wo Lakhs iwo [housond Five Hundred only) as recited
below :

w

f s g "|_i" {-._?‘ 14
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1. Rs. 2,62,500=00 { Rupees Two Laihs Sixdy Two Thousand Five Hundred oniy) by
Demand Draft baaring Mo. 220615 Dated 25001998 drawn on Slate Bank <f India,
Rajajinager Industrial Cstate branch Rajajinager, Dangalore.

WHEREAS, the VENDOR does hereby acknowledge the receipt of full sale
consideration of Rs. 2,62 500=00 (Rupees Two Lakhs Sidy Two Thousand Five
Hundred only ) the VENDOR does hereby sells, transfers, conveys, sesigns and grants
by way of this ABSOLUTE SALE unto the use of the PURCHASER the entire property
described hmesmedniehereunderwthau rights, tifle and interest, liberties and
privileges thereto TO HOLD AND TO HAVE the same unito the
PURCHASER absolutely free from alt encumbrances without any interruption o
disturbances by the VENDOCOR or any person claiming through or intrust for his or any of
the Verxior's predecessors in title.

WHEREAS, the VENDOCR does hereby assures the PURCHASER that he acquired the
schedule property by virtue of inheritance from hig foster father Late S Anjanappa and
the VENDOR has geod right and title to convey the same and that he will at afl ime
hereafter do all such acts, deeds and things as may be reasonably required to more
perfectly assure the seid property unto the PURCHASER.

The VENDOR further agrees that he will effectively stay harmless and keep indemnifled
the PURCHASER against any rights, ejectments, distress acts, lease, charges,
expenses whatsoevesr may resull by breach of any of the covenants contained herein,
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The VENDOR further assures the PURCHASER that there are no encumbrances,
maintenances, claims or court attachments or any claims by whormsoever and the
VENDOR further guarantees to make good any loss that might be suffered by the
PURCHASER in specifically establishing or defending the pedfect and sound fitle
hereby conveyed unto the PURCHASER i respect of the echedule property.

And WHEREAS, the VENDOR assures the PURCHAZER that he has not been a
party of privy to any of the acts, deeds and things so as to affect the titie of the
FURCHASER to the scheduls proparty and the VENDOR further undertake to axacute
or cause {o be executed any other document or documents with a views to morefuily
assuring the title of the VENDOR 1o the schedule property and to indemnify the
PURCHASER against sfl losses, damsges. efc,, incurred or sustained by the
PURCHASER on account of any defective title of the VENDOGR 16 the schedule

prapesty.

The VENDOR has this day put the PURCHASER in actual vacant possession of the
schedule proparty TO HAVE AND TO HOLD the same as the absolute owner thereof
pay all the future taxes, charges, etc., o the concemed authorities or to the
Government of 10 any other authorities established by law by himself.
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The VENDOR heneby ghves 1is o objection for the Khata of the schedule property
being transfetred in the name of the PURCHASER i and when applicable

The VENDOR hereby delivers all documents pertaining to the schedule property to the
PURCHASER on this day by way of this DEED OF ABSOLUTE SALE,

That the said Land is not subject to any encumbrances, attachments, Court, tenancy or
acquisdlion proceedings or charges of any kind |

'ThalheVerﬂmhasnctemamdmmyagmmmmngamhmamﬂar

of the said Land with anyone else excopt with PURCHASER.

_1000Rs.
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That the Vendor has paid the land revenue and other taxes, rates, cesses and
outgoings in regard to the said Land upto date . More fully described in the schedule
below and hereinafter reffered to as the "SCHEDULED PROPERTY" or "PROPERTY
HEREBY CONVEYED" with land, plants, trees, fences, hedges, water courses and all
rights, easements and privileges appurtenant thereto, TO HAVE AND TO HOLD the
game, to the Purchaser, as absolute Owner ;

That the Purchaser shali be entitled to quietly enter upto and hold, possess and enjoy
the Property hereby conveyed as absolte owner and receive the profits and income

without any interference or disturbance from the Vendor or his
predecessces-in-ditle or any person claiming through or under them or anyone claiming
any legal titie thereto |

That the title of the Vendor to the Proparty hereby conveyed is good, marketable and
subsisting and that they have the power o convey the same and that there is no
impediment for thie gale under any lew, order, decree or contract ;
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That the Vendor is the absolute owner of the Schedule Propenty and none else has any
right, title, interest or share therein ;

That the Mroperty hareby conveyed is not subject to any encumbrances, attachments,
Cou, auvguisiion, leenee wn ol procsedings or cherges of any kind |

That all rates, taxes and cesses relating to the schedule property hereby conveyed,
have been paid by the Vendor uplo date ;

That the Vendor shall keep the Purchaser fully indemnified and harmiess at all times,
against any loss or liability, cost or claim, action or proceedings, that may arise against
the purchaser or the Property hereby corveyed, by reason of any defect in of want of
titte on the part of the Vendor or his Predecessore-in- litle, and against any
consequential disturbance or interference to the peaceful possession and quiet
erjoyment of the Schedule Property by the Purchaser |

M ;‘gff;é”{ A
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SCHEDULE
All that plece and parcel of the immovabile property being an Industrial Land bearing

8y. Nu. 89/ 4 uf Buslwlllalll, Village, Nasaba Hobll, Doadaballapur [aiux tsangaicre
Ruwrnl Disirict messening 14 Guntas and bounded on ; -

. EASTEY Mrvate Land
P WESTBY  : Portion of Sy, No. 89 /4 owned by Resonance laboratonies P | td

5 NORTH BY . Fnvate property
J SCUTHBY  Property in possession of W. S. insulators and Resonance

o Laboratones Pvi Lid,
= Themaﬁﬁt\ﬁueafﬂnmmWaRs?ﬁ?M(ﬁanmzams.qmy
# Tweo Thousand Five Hundred only)

= IN WITMEDE WIERCOT the VENDOR ias affend (s it ialutes tu (i DEED OF

2 ABSOLUTE S8ALE on the day, month and yesr first above written.
(‘-‘f'}-x 4!,7\,\,}:: & _L.!.L'{\f tr s (Q N p ‘2 ¥
¥ ; }"f\ai\x\ Ly A

- : ‘
Juewe  LohEe el Mo d snky
1 VENDOR

100Rs.
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A
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WITNESSES :
: 2

2

3

#ndltl...%_, B gl

Sti. Chickasubbalah .
Father of Sri. Muniraju 2% & <. 4

Smt. Ambajakehi G- Tk 4 5
Wife of Sri. Muniraju ,

Sh. Munishamappa =%, .

Son of Sri. Chikikasubbaiah

Sri. Ramesha (~; * (4
h

Son of Sri. Chikkasubbaia
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S ole Deed dted 30.05-143% fon 7382 Sq. L,

. DEED OF SALE executed at Bangalore this  30th day of Mey

One thousand Nine hundred and Ninty Eight by KARNATAKA INDUSTRIAL AREAS
DEVELOPMENT BOARD , having it's head Office at No. 14 /3 . Il Floor , Rastrothana
Wm,@mﬂmm-&mm.mws«mVA
Jayanthi, Assi Secretary hereinafter called the First Party which term wherever it
omnhhasepmsmtsshallmemmdhdudaitssummsinmmandassigm
TO AND IN FAVOUR of M/S Resonanca Laboratories Private limited , no. 260/1,
Abhiram Complex,Sampige Road, 17th Cross , Malleswaram, Bangalore 580 003 ]
mmsemadbySﬁ.K.N.Subbamm.Diwor.herﬁnaﬂwcalledﬁsSecondpany ’
mmm«nmhmmmanmeanmmmmamsf
meirhaifs,executors,adnﬁnistrators,lemlrepresentaﬁves.stmssorsandassigns.

'7920—_—/§ r-A.
Q’Auil nt Secreta

B.1.A.D. B., Bangalores
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WHEREAS by an agreement dated the Seventh day of May One thousand ning,_

’ hundred and eighty six made between the First Party of the one part and Second Party
of the other part, the First Party agreed to sell to the Second Party upon the -
pérforinance’and observance by the Second Party of the obligations and conditions
mntaimdhmesaidAgreememnndmeSecondPanyagreedwpurmasa.dlm
piece of land and premises known as Plot nos. 8C & 9A of Doddaballapura Industrial
Area in Sy.no.80 of Bashettihalli village Kasaba Hobli , Doddaballapur Taluk ,
Bangalore District containing by admeasurement 7382 Sq. Mts or thereabouts and
more fully described in the Schedule hereunder written and delineated on the plan
annexed hereto and thereon sumounded by a red colour boundary line togsther with
the buildings and erections standing and being thereon AND TOGETHER with all
rights , easements, previleges, advantages and appurtenences whatsoever pertaining
to the said property EXCEPT AND RESERVING UNTO THE FIRST PARTY all mines_
and minerals in and under the said land or any part thereof.

. |
: L _7.7&/1; oA
Fok Resonan borafories Pvt. Lid. . Assiftant Secretary
- e BL1A.D.B., Bangalore.
) Director )

This pocument Contains
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*AND RUPZES 2

i
i

) m&nﬂsmswmmmnnﬁmanmeobﬁgamwmiﬁmsmmm
agreement to the satisfaction of the First Party.

WHEREASMP\Md!andeaﬁuNm.BC&QAofDoddahawmisﬁaIMeaal
&WWMWWHMMWWW
Mwmrmpamwmmmmumedmmemm
SeeondPanyhmwomeahkaSmHnarﬁaICOmmﬁmmmnpermission
granted by the First Party in lstier No. lADB/ 5843 / 2324 | 91-92 dated 10/ 14-5-91-92
inpw.nuancadt!uagraememmd‘f-s-wee.

.7 -2

Fos Resonance Laboratories Pyt L.
&J\r M“MA/ H.1.A.D. B., Bangalore.
—
/ rectoy




70

;ﬂb—L‘.—Sj:-\bQ.: ..C.;\.s-i-:x ..\ ?.. -

Tpe Pacgsiore
Co-operaiive Socicly wid

b
AT e e
N PR i T

-~ -, - =
B T B
VTTEPRA)

e

RO ST il U2 pelr
hed e

4
This Document Contains, S 4
Issued under “Right to information




oHe #e 2298 ST et

;ﬁamzeﬂ_Jf_,._._#eé . é/ |

WHEREAS on such representation , the First Party have offered to sell and convey the
" schedule mentioned property to the Second Party for a sum of Rs. 3,04,619=00

( Rupess Three lakhs four thousand six hundred and Ninteen only) with encumbrance
and WHEREAS the Second Party has agreed to purchase the said property for the
said sum of Rs. 304619—00(RupeesThmolskhsfmrmousandsuhundrednmeen
only ) with encmbrance. ™ — -~

WHEREAS the sum of Rs.1,82,385=00 { Rupees One lakh eightytwo thousand three
hundred and Nintyfive only) paid by the Second Party to the First Party as initial
deposit / occupancy price / premium , the sum of 1,836=00 ( Rupees One thousand
eight hundred thirty six only ) paid as rent by the Second Party to the first Party and a
sum of Rs.1,20,395=00 ( Rupees One lakh twenty thousand three hundred and
Nintyfive only ) paid towards the difference in the cost by the Second Party to the First
party is adjusted towards the vaiue of the property.

s

M po 2,
Assistant Secretary

E.L A.D.B., Bangalore.

Directop

A
This Document Cnmins__S.'ﬁ_-Pms

; o
Issued under “Right 1o Mo sation Act. 2000
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NOW THIS DEED OF SALE WITNESSETH that in consideration of the sum of
Rs.3,04,619=00 ( Rupees Three lakhs four thousand six hundred and Ninteen only)
paidhhea!qasaidmannerhyhaﬁeeondpmytomeﬁmmﬂy,theF!rstpMydo
huabyadcmdodgeandadnﬁtandrehasaﬁwSmdFammmmmestt
Padydohdeby,wwey.transfarmasslgnumnmes.cand%ﬂy.bymyof
absolute sale , all that piece and parcel of land together with the superstructures
thereon constructed by the Second Party in Plot Nos.BC & 9A in Sy. No. 80 of
Bashettehalli village Kasaba Hobli, Doddabaliapura Taluk Bangalore district measuring
about 7382 Sq Mts and more particularty described in the schedule hereto , together
with trees hedges, water, water courses, and all the easements, privileges, advantages
mwmmmmmmmmmmmmmwmmmmm
titte and interest of the First Party in and upon the same or any part thereof To Have
and To Hold the same unto the Second padyabsol\mlyandforavafanduwSacond
Party shall and may at all times hereafter peaceably and quietly possess and enjoy the
schedule mentioned property without any lawful eviction , interruption, claim or demand
whatsoever from or by the First Party or any one claiming from under or in trust for the

First Party.
...... ]
)
s e
ForjResonance Liboraf@rfes Pvt. Lid. . Assistant Secretary
, S E.L A.D.B., Bangalore.

Director

This Decument Contains__g&—!
isswed under ‘A'2i o Inlurmation Act, 2008°
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) The Second Party shall pay to the First Parly the Cess at any such rates as may be
prescribed by the First Party from time to time for the maintenance of the
Doddaballapura Industrial Area.

The Second Party shali obtain the prior approval of the Board for utilising the balance
Jand in addition to such approvals which may be obtained from the local authorities.

mwmmmmmmdmmﬁmamms,mamm
of the existing building, if any, on the land herein sold , duly approved in writing by the
Chief Development Officer of the Board , before starting such additional constructions,
or, alterations.

‘ ...... 7

e Ac 7’7...//; »oA.
For Resonance Wyboratopies Pvt. Lid. / Assisfant Secretary
= . K. LA.D.B., Bangslore.

Directos

4 o .
i< Document Cantains : d
I:::ﬂ ander "Right to infarmation Act. 2000



76

ARSI (o e

L P~

s e

D&Lﬁﬁ sk"?“m’;

2
_T.bq_Ti;ﬁ;pl.ue vdy iCaley’
Coloperuiiye Society Lig

0G50 907
2 8GR
F el Edathol)

s e
B3 e iy X0 WS S

o

under "Right ta Infarmatios



77

m&wndpaﬂyéhanobserveandmnfmnlnmebya-lm, nﬂésandregulatimsof
mMunidpaﬁlywmyoﬂwfbodyhaﬁngaumoﬂthbehalﬁmlaﬁmanywaym .
the iand herein sold and any building thereon.

IN WITNESS WHEREOF THE KARNATAKA INDUSTRIAL AREAS DEVELOPMENT
BOARD HATH caused the Assistant Secretary, the Kamataka Industrial Areas
Dmhptmmaoammsa:hishmdmmmofﬁdmmhmmmwm
the purchaser hath set his hand and seal thereto the day and year first above written.

SCHEDULE
(Description of land )

All that pieca of land known as Plot Nios. 8C & SAin Doddaballapurs Industrial Area,
situated in Sy.No. 90 of Bashettahalli village, Kasaba Hobii, Doddaballapura

Taluk , Bangalore Distirct containing by admeasurement 7382 Sq.Mts or threreabouts
and bounded as follows, that is to say :

On or towards the North by : Private Land

On or towards the South by : Road

On or towards the East by : Plot no.8A & 88

On or towards the West by : Plot no.9B masonry drain,

774__,,/2‘7— -4,

Assistant Secretary
ELA.D.B.. Bangalore.
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100Rs.
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 *8IGNED, SEALED AND DELIVERED

EIPEE NEE

by Smt. V.A Jayanthi
The Assistant Secretary:

taka Industrial areas Development Board,
Bangalore in the presence of :

A Lo
9 Priga h )
Kornataka Inausirial A7

Development | vard

SIGNED , SEALED AND DELIVERED

by the above named Purchaser

4//éLKI)<£“gELvu~wu//
Sri. K.N.Subbaswami
10l
k.8, 0:‘-\0.,
-;,L__'bl AJ::"-M'(AM C‘.r.-wxr{-c_i

1A Loon @, S pig e R
mMa Ui—xwuw

in the presencs of :
1

7 g

LoDTl

[~}
RSB Sen

#e@:,ds ;

’-;?‘L_—’E A,
Assiy at Secketary

RLAD.5, Bugiorm.

—SWAROOPKUMAR
ASSISTANT
K.LA.D.B., BANGALQRE.

Aoy
G.E: Sastny QZS,;‘/—‘

& 2801 Ablarans e

I3 hy (i, Spompige ~
1 o)) EILDAA S,
i’stﬁa)yu\ ~$) TER3
S8
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Qoo Deod deted 23-03. 2600 JoANT 2g.m

1 m#m.._—.- __‘ﬁﬂ L
#4 P

: . i -‘v‘a’.’ym"

by THE KARNATAKA INDUSTRIAL AREAS DEVELOPMENT BOARD, having its

Regdd. Oifige t No - 1473, 11 Floor, Rastrothana Purishat Building Nrupeibuaga Road,
BANGALORE-360 002, reprwsenied By Smt V. A IAYANTHI ASSISTANT

¥ o+

" SECRETARY hercinafter called the Fisst party whicls teern wherever it oocurs in these

presents shall mean snd inchade s sxocsons in interest and assigns TO AND N
FAVOUR OF MS. Resonance Laborstories P, Lid., 832, 37% Cross, 22 Main, 4% T7
Block, laysnaga, Bangalore-360041 represented by K. N, Subbaswami, Director
bereinafier called the Secand Purty which torm wherever 2 cectrs in hese preseats shall
mmmm&hWMemmmmmu
spceesins xud mmgns. i

WHEREAS by an agreement dued the Sevanth day of May Month One Thousand Nine
Humdred and Eighty Six, The First Purty bad allotied o Second Party 7382 S5 mies. of
lund in Plot Nos : 8C & 9 A of Doddabellaprs Industria Area sitssted wa Sy No: %1 of
Hashestyhali  Village, Kassba Hobli, Deddsbellapors Taluk, Bangalore Districl,

—“

PANG ¢ -

arurgy,

iAbg.,

(hereinsfter referred 10 as Men Land) for establishing industries oo Jease cum sals basis.

and presenbing cortam terms and conditions and whoreas the First Part on being satisfied
the comrpdying of the terms and conditions by the Second Party comtained in the aloresasd
dgreement dated 7 5.1986, transferred the title of the Main Land by way of sbeohate sale
under the sale doed duted 30.05.1998 in favowr of the Sccond Pasty

2
—
AGSIETANT iln

, LIiADR., GANGALURE

y 2R

i2
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WHEREAS on such represcntations, First Purty bave offered 1o vell and comvey 3178
Mirs of vecant land adjacent t the Main Land, i Plot No: 9 A { Vacant Land ) sinumed
n Sy, No. 99 of Bashettvhalli Village, Kasaba Hobli, Doddabafispura Taluk, Bangaloce
District (hereinafler refeernd 10 a8 “the Schedule Property™) md moee fully deserbod in
the Schedule hereunder written and deliacated oa the plan annexad herste und theceon
swrounded by 2 rad colowr boundary line together with the buildings and crection
standing and being therson AND TOGETHER with all righes, casemments, privilege,
advantages sod appurenances whatsoever pertaining o the said property EXCEFT AND
RESERVING UNTO THE FIRST PARTY all mines and mincsals n and under the suad
iand or any part twereof.

WIHEREAS the Firnt Party have offersd o sell and convéy the schedule property @ the
Second Party for & swn of Rel80.750/- (Rupees One Lukh Eighty Thoussnd Seven
Bundred and Fifty only} free from encumbrances and wheress e Second Farty has
agreed o purchase the schedule property for the said sum of Rs 180,750/~ (Rupees One
Lakh Pighty Thousand Scven Hiswdred and Fifty oaly) free from encumbrances.

ms&mmm;mdhﬁgﬂ'm%LMBm
Thousand Seven Hundred and Fifty ondy) o the Party vide Rankers Cheque No:
BOREYT 4122 12.1999 dewwn on Stase Bank of India.

NOW THIL DEED OF SALE WITNESSETH that n coamdorstion of the sum of
mtw?saf- Rupees One Lakh Eighty Thousand Seven Hundred and Fifty only) free

paid in the aforesaid manner by (he Secund Purty 10 e First Party,
wPMMQWMMﬁmePmmm
wid the First Party do hereby, convey. transfer snd ssxign unto the Second Party, by way
of absolute sale, all the piece and parce] of land tegether with ihe superstructores therecn
consiracted by the Second Party in Plat Ne 9 A { Vacant Land } wiuated s Sy No. 90 of
Bashetiyhalll Village, Kassba Hobil, Doddahallapurs Taluk, Bargaiors Disrrict and maoge

— = ‘V".s

ASSITTANT SECRETARY
KLADB, BANGALORE

85
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partscidardy described m the schedule hereto, topether with Tress, bodges, waker, waler
courses, and all the cascments, privileges, advantages and appurtcnances whatscover
periaining o the sisd property sl all (be estaie dght, ik and nterest of the First Party
in and upon the same or any pant thereaf To have and To Hold te same unto the Second
Party sbsolotely and forever snd the Scvond Party shall and may a0 &l Gmes hercafier
reaceably and quietly possess and enjoy the swhedule mentioned property without any
lewful eviction imterruption, claim o demand whatsoever from or by the First Party o
any one claiming from under or in trust for the First Party

The Sccond Party shell pay o the First Paty the maintain cherges at the rme of
Rx | 500~ per acre or sach rates as may be prescribed by the Second Party from time 1o
time for the maintenapce of the Doddabellanars Industrizl Area

Thwmmdﬁnhmmdh&umhm
balance fand in additen te such spprovaly which mey be obtiined frum the local
ﬂl »

The Second Party shall get the blue prowt of the addibonsl soasinuction or sliesstions of
the cxistog building, if sy, on the land heresn sold, duly spproved in writing by the
Chief Development (Mficer of the First Party o0 any other Officer suthorized by him,
before starting such sdditanal constractons, or alwrations.

[he Second Party shall ohserve and conform to the bye Laws, rules and regulations of the
Municipality or sy other body having suthonty in that behalf, relating sny wuy to the

IN WITNESS WHEREOF THE KARNATAKA INDUSTRIAL AREAS
DEVELOPMENT BOARD hath caused the ASSISTANT SECRETARY, Kurrstuks
industrial Ares Development Baand lo set hisher hand snd atfix the offictal seal hereto
on thest behalf and the purchaser hath set his and =al thereta the day and vear first above
wriften

.::_-""W_—G .“ . f -
AEEIGT, SECARTAT

KIiADS, BANGALDMN: .4

-«
"f—»‘..'a-

/E,li“‘““z/z,w/

Dyeston,
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SCHEDULE

L Villge, Kassba, Tuidk, Bomgators” et
wwmﬂ?s.mﬂwuﬂMﬂuawn

O or 1owaeds the North by ¢ Resonance Laborstorics Pyt Lid-
On or owerds the South by @ 9 Mo KIADB vide Roed =
Onoctowsrds the st by ¢ Resonance Laboratories Pye. Lid.
Onortowssds he Westby :  KIADS duain (Plot No: 9 B ) Property

BY SMT. V. A, Jayanthi,

ASRISTANT SECRETARY -:z—m—/%

mmmmwmm CLADS., BANGALOW:

I the presence of :
¥M1&L w3 b . 9 3
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SIGNED, SEALED AND DELIVERED

By the above named and Purchaser
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Sole Deed Aated \2-\2-220 ‘;BMQM,%GM.;

DEED OF ABSOLUTE SALE

THIS DEED OF SALE made and executed on this Twelfth day of December,
Two Thousand Three (12 /12/2003) by;

A TR TR S

i
At

% Sri. T.JAYARAMA REDDY

2 Son of $ti. R, Thimmanna

: Aged about 46 years
Residing at Na.93/1, Temple Road, i
8" Cross, Malleswaram, Bangalore — 560003 *

hercinafter cailed the “VENDOR”™ which term shall menn and include his heirs, executors,
: administrators, legal representatives and assigns of the ONE PART;

INFAVOUR OF

RESONANCE LABORATORIES PYT.LTD,,
An exlstng company within the meaning of

The Companies Act, 1956 having its office at

No. 8C & 9A, KIADB Industrial Area,
Doddaballapur, Bangalore Rural District.,
Represcated by its Director Dr, K.N. Subbaswami

hereinafter called the ‘PURCHSER! which term shall mean and include his successors in

the office of the OTHER PART:
%ummm;z sy 4ol
o '\f ~RA

Diretior
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Print date & time: 12/12/2003 11:22:15AM

Document Number: 3663
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m,&___n.r’.’

Prasented ot 11:1225AM on iW!ﬂthMOﬂbﬁoﬂﬂnWw,mmm

alongwith fees pald as follows :
Sr. No. Description Rs. P
t | rogstatonfes 25,850 00
% Sendce Chage 300.00
3 wMutation Fee 210.00
4 | Deficit Stamp Duty andfor Pendlty 14.00
Total: 26,374.00

by Resononce Labosoluies Pel, Lid Reps Ly Diecion D, KL Scbibaswarnl

Name

Resanants Laboralodes Pyl. Lid Rep by
Director Dr. K.N. Subbaswam|

Photograph Thumb-impression

Executlon admifted by

Sr.No

T. Joyaramareddy S/o R.

Designed and Develeped by C-DAC. ACIS, Pune
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By Swy dediy ~qé.., e "r

WITNESSETH AS FOLLOWS:

WIIEREAS the Vendor named above is the solc and absolutc owner in possession
of the agricultural lands measuring 4 Acres 19 Guntas and 17 Guntas Kharah having
purchased as herein below mentioned:

1} Sy. No.76/4 of B@héﬂy}mﬂi Village, Kasaba Hobli, Doddabaliapur Taluk, Bangalore
Rural District, measuring 1 Acre 6 guntas and 8 guntas of Kharab, morefully described
in the Schedule _h;remdcr, having purchased from Sri. B. Krishnappa and Sri. BK
Anandkumar vide registered sale deed bearing document No.840 of 2002-2003 in
Book 1, Volume 2462, pages 69-78 dated 11.6.2002 registered at the office of the Sub
Registrar, Doddaballapur.

2) Part of Sy.No.76/5 of Bashettyhalli Village, Kasaba Hobli, Doddaballapur Taiuk,

Bangalore Rural District, measuring 31 guntas and 2 guntas of Kharsb land, morefully —— —

described in the schedule hereunder having purchased from Sri. T. Hanumanthappa and
Sti. B.H. Shivakumar vide registered sale deed bearing document No, 837of 2002-2003
in Book I, Volume 2462, pages 39-48 dated 11.6.2002 registered at the office of the
Sub Registrar, Doddaballzpur.

37 Part of Sy.Nu._'{EIS of Bashettyhalli Village, Kasaba Hobli, Doddaballapur Ialuk,
Buugulute Kugl Dishiel, measwoing 31 guntas, suvelully deswribed in the sehedule
hereunder having purchased from Sri. AB. Muniyappa and Sri. M. Murthy vide
registered sale deed bearing document No. 832 of 2002-2003 in Book I, Volume 2462,
pages 89-98 dated 11.6.2002 registered at the office of the Sub Registrar,

-
Wiresior
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Identification

Sr.No

Name & Address

T.J. Parthanorayan Sfo 1.J. Jayaram
#1. MIS 15t A Main. Yelohanka New Town, Blore-64

C. Sheshicthara $/o Late Dr, Channabasappa
#1, MiG 15t A Mgin, Yelahonka New Town., Blore-64

Registered as Document Number DEP-1-03563-2003-04 In CD No. DEPD3 of & - | on 12/12/2003

Designed and Developed by C-DAC, ACTS, Pune
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4) DPart of Sy.No.76/G of Dashettyhalli Village, Kasaba Ilobli, Doddoaballapur Taluk,
Bangaluie Rutal Disttict, weaswiing 37 guulas aud 7 guutas of Kharab, morcfully
described in the Schedule herennder, having pirchased from Sri. Mmiyappa, Smt.
Rathnamma and Srm. Subbamima vide registered sale deed beuring docunenl No. 843
of 2002-2003 in Book I, Volume 2462, pages 99-108 dated 11.6.2002 regisicred at the
office of the Sub Registrar, Doddabsllapur.

5) Sy. No.#9/I of Bashettyhalli Village, Kasaba Hobl, Uoddabaliapur |aluk, Bungalore

Rural District, measuring 6 gimtas, marefilly descrihed in tha Schedule hereunder,
having purchased from Sri B. Krishnappa and Sri. B.K. Anandkumar vide registered
sale deed bearing document No.839 of 2002-2003 in Book 1, Volume 2462, pages 59-
68 dated 11.6.2002 registered at the office of the Sub Registrar, Doddaballapur.

6) Sy. No.89/2 of Bashettyhalli Village, Kasaba Hobli, Doddaballapur Taluk, Bangalore

Rural District, measuring 14 guntas, morefully described in the Schedule hereunder,

having purchased from Sri T, Hanumanthappa and Sri. B.H. Shivakumar vide

registered sale deed bearing document No.838 of 2002-2003 in Book 1, Volume 2462,

pages 49-58 dated 11.6.2002 registered at the office of the Sub Registrar,
*Doddaballapur.

7) Sy. No.89/3 of Bashettyhalli Village, Kasaba Hobli, Doddaballapur Taluk, Bangalore

Rural District, measuring 14 guntas, morefully described in the Schedule hereunder,
having purchased from Sri B. Krishnappa and Sri. B.K. Anandkumar vide registered
sale deed bearing document No.841 of 2002-2003 in Book 1, Volume 2462, pages 73-
88 dated 11.6.2002 registered at the office of the Sub Registrar, Doddaballapur, /!
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Amount ( In Rs.

Description

223.330.00

DD No. 645089 gt 10/12/03 Drawn on Rajainagar Com.

Branch Blore-44

Fich degd

14.00

Paid in Cash

Total :

22334400

by Shri/Smt. Resonance Laboratories Put, Lid

QAKADS Industial Arsa DB Pur Biore

Hace;DUddabcﬂmn
e : 12/12/2003

Designea nnaowbycmc.ncs_ Puna

Rep by Director Dr, KN, Subbaswami residing ot #8c &
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hereinafter collectively referred to as “SCHEDULE PROPERTY" aad the vendor is in
peaceful possession and enjoyment of the schedule property morefully described in the
Schedule.

Whereas the Vendor i in need of money for improvement of other lande,
hangehald expenses and other family necessities have agreed to sell the schednle proparty
to the Purchaser for a sale consideration of Rs.25,84,834 (Rupees Twenty Five Lakhs
Eighty Four Thousand Eight Hundred and Thirty Four only) free from any
cncnmbrance.

Whereas the Purchaser is in need of land for expansion of industry has obtained
exemption under Section 109ﬂ' of Karnataks Land Reforms Act, 1961 to purchase
agriculture land vide No. LRF.S.R.10/2003-04, dated 05.12.2003 from the Deputy
Commissioner, Bangalore Rural District, has agreed to purchase the said schedule
property for the sale cmmdmhm of Rs.25,84,834 (Rupees Twenty Five Lakhs Eighty
Four Thousand Eight Hni;dréﬁ and Thirty Four only).

NOW THIS DEED OF ABSOILIUITE SALE WITNESSETH AS FOLL.OWS:

In pursuance of the above said agreement and in consideration of the sum of
Rs.25,84,834 (Rupees Twenty Five Lakhs Eighty Four Thousand Eight Hundred and
Thirty Four only) the purchaser has paid to the Vendor a sum of Rs.2§,84.834 (Rupees
Twenty Five Lakhs Eighty Four Thousand Eight Hundred and Thirty Four only)
which the Vendor acknowledges having received.

Far Fesonanct
/{fﬁj
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Whercas the Vendor having received the full sale consideration of Rs.25,84,834/-
(Rupees Twenty Five Lakhs Eighty Four Thousand Eight Hundred and Thirty Four
only) does hereby sells, transfers, conveys, assigns and grants by way of this Absolute Sale
unto the use of the Purchaser with all rights, title and interest, liberties and privileges
appertaining thereto TO HOLD AND TO HAVE the same unto the Purchaser absolutely
free from all encambrances without any interruption or disturbances by the Vendor or any
person claiming through or intrust for his or any of the Vendor’ predecessors in title.

The Vendor further agrees that he will effectively stay harmless and keep
indemnified the Purchaser against any rights, ejectments, distress acts, lease, charges,
expenses whatsoever that may result by reasons of breach of any of the covenants
contained herein.

The Vendor further assures the Purchaser that there are mo encumbrances,
maintenance, claims or court attachments or any claims by whomsoever and the Vendor
further guarantees to make good any loss that might be suffered by the Purchaser in
specifically establishing or defending the perfect and sound title hereby conveyed unio the
Purchaser i respect ol the schedule property.

«

fsties Pt L1d,
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And whereas, the Vendor assures the Purchaser that he has not been a party or
privy to any of the acts, deeds and things 50 as to aflect the title of the Purchaser w the
schedule property and the Vendor further undertake to execute or cause to be executed any
other document or documents with a view to morefully assuring the title of the Vendor to
the schedule property and to indemnify the Purchaser against all losses, damages, etc.,
incurred or sustained by the Purchaser on account of any defective title of the Vendor to
the schedule property.

The Vendor agree to execute any other documents or deeds that may be required
for effective change of ownership in the records of government, st the cost of Purchaser.
The Vendor has this day put the Purchaser in actual vacant possession of the schedule
property TO HAVE AND TO HOLD the same as the absolute owner thereby pay all the
future taxes, charges, ete., to the concemed authorities or to the Government by himself.

The Vendor hereby given his no objection for the Khata, Pahani, Mutation and
other revenna records af the achadule property heing franefarrad in the name of the

Purchaser,

. ihe Vendor hereby delivers all documents pertaining to the schedule property to
the Purchaser on this day by way of this Deed of Absclute Sale.

The Purchaser has obtained permission to buy agricultural land under Section 109
of K.LR. Act 1961 vide No: L.R.F.8.R.10/2003-04, dated 05.12.2003 from the Deputy

Commissioner, Bangalore Rural District.

G TN M A8 OB
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SCHEDULE PROPERTY

All that piece and parcel of immovable property being dry sgricultural lands
hearing Swrvey Nuwubers: (1) 76/4 measuring 1 Acre 6 Gunias and 8 Guntas Kharab
bearing Khata No:2 and MR 7/2002-2003, (2) 76/5 weasuring 1 Acres 22 Guntas and 2
Guntas Kharab bearing Khata No: 2 end MR 1/2002-2003 & MR 3/2002-2003, (3) 76/6
measuring 37 Guntas and 7 Guatas Kharab bearing Khata No:46 and MR 6/2002-2003, (4)
89/ measuring 6 Guntas bearing Khata No:2 and MR 5/2002-2003, (3) 89/2 measuring 14
Guntas bearing Khata No;2 and MR 8/2002-2003 and (6) R9/2 measnring 14 Guntas
hearing Khata Novl and MR 422002:2003 all siluated at Rnshatiyhalli Villagn, Kosaba
Hobli, Doddaballapur Taluk, Bangalore Rural District and bounded on:

East by : Private Property
West by : Government Tand

North by : 3y.No.76/3 belonging to Mr. Basavaraj

South by : 8y.No.89/4 belonging to Resonance
Laboratories and Plot Nos: A & 88

v - oF ¢ \_“ .
UHeTion
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IN WITNESS WHEREOF the Vendor and the Purchaser have affixed their
signatures to this DEED OF ABSOLUTE SALE on the day, month and year first above 1
written. w ; SE
WELNESSES:
g 1 V‘Ix [
B TATRRMA WALV AN

.' “l‘el 'm h‘ M&:ﬂ,
CA [ Tounn

e . C,I_!

LT € SHASHIDKE R4g :
e r4182400 CHTERPRISES :
: WEG. lat ook

ol ”::;:; 50y (PURCHASER)

ADN PR
LLrS SAL LA HIE
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Annexure-A16

RESONANCE LAB Layout Map with LAND DETAILS AS PER SALE DEEDs

] me—

{séhematic representation)
(Not to scale)

KIADB Boundary

5

Agricultural lands

—> KIADB |
Notified Industrial
Areda | 2|

2

. Plot 8C, 94

/ -
] T>KIADB
- / Notified Industrial Area

This Document Contains—2LE_Pages

|ssued under “Right te Information Act. 2800°

Legend showing Sale Deed details

1 [J Sale Deed dt.28-11-1997 - Agricultural lands

2 [1 Sale Deed dt.27-03-1998 - Agricultural lands

3 [1 Sale Deed dt.30-05-1998 (KIADB Plot Allotment letter dt.07-05-1985)
4 [ Sale Deed dt.23-03-2000 (KIADB alleged Plot 9A)

5 [1 Sale Deed dt.12-12-2003 - Agricultural lands
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Annexure-A18

Sengupta, M. and Dalwani, R. (Editors). 2008
Proceedings of Taal 2007: The 12th World Lake Conference: 1903-1907

Reservoir Catchment Management Using GIS and RS —A case study in

Karnataka

K.S. Saibaba', Ramesha Chandrappa®’, H. Lakshmikantha® and B.S. Muralidhara®
IConservator of Forest, Karnataka Forest Department, Chikmagalur, Karnataka, India
2pAssistant Environmental Officer, Karnataka State Pollution Control Board (KSPCB), 49, Church Street, Bangalore-01,

India

®Assistant Environmental Officer, KSPCB, Bangalore-01, India
“Environmental Officer, KSPCB, Bangalore-01
*Corresponding author: email: rameshagowda@rediffmail.com

ABSTRACT

Bangalore's economy makes it a major economic centre in India. After detailed investigation of all possible
sources of supply including the rivers Cauvery and Hemavathy, a reservoir was built on river Arkavathi by
building Dam at T.G.Halli.

The project of ‘Reservoir Catchment Management Using Geographical Information System (GIS) and
Remote Sensing (RS)’, an was undertaken to identify and analyze spatial distribution of industries and in order
to make policy which can enhance the quality of environment and there by reduce the pollution potential on
water bodies. Design of a cost-effective strategy for environmental characterization and control requires
consideration of the number, locations and types of pollution sources present. An inventory of pollution
sources in the Bangalore Urban and Bangalore Rural district is also needed to provide planning level
information.

The project described in this report has two main objectives: to conduct an inventory of major industries
in Tippagondana Halli Reservoir (TGR) catchment area; and Geo-referenced information is compiled in a PC-
based system designed to allow flexible querying and reporting of inventory data. The scope of work is limited
to Large and Medium industries.

As a result of this study relationship between pollution source and reservoir was established along with
the source streams to reservoir. The information was used for classifying the pollution sources into different
zones classified by Government of Karnataka. Further survey numbers of the each village in the catchment

area was also classified in order help developers and regulating agencies.

INTRODUCTION

Bangalore the capital city of Karnataka, is headquarters
to several public and Private companies. Technology
companies located in the city which contribute 38% of
India's US$ 22 billion (Rs. 100,000 crore) IT and
software export market. Bio-technology is a rapidly
expanding field in the city. Bangalore accounts for 47%
or 127 of the approximately 265 biotechnology
companies in India. The city still attracting many
enterprises through out the world.

This development in turn has affected the
prevailing environment in terms of changing in natural
drainage pattern, deviation in the existing stream,
closing of tanks/lakes, etc. Some of the water holding
structures is being converted into public use like
layouts, bus terminals, and industrial areas.

PURPOSE OF THE STUDY

This project, was undertaken to identify and analyze
spatial distribution of industries and in order to make
policy, which can enhance the quality of environment.
Design of a cost- effective strategy for environmental
characterization and control requires consideration of
the number, locations and types of pollution sources

present. An inventory of pollution sources in the
Tippagondanahalli Reservoir (TGR) catchment is also
needed to provide planning level information.

The project described in this report has two main
objectives:

1. 1. To conduct an inventory of major industrial
and municipal point sources of wastewater
discharges in the Tippagondanahalli Reservoir
catchment.

2. 2. Geo-reference information on the discharges
is compiled in a PC-based system designed to
allow flexible querying and reporting of
inventory data. The scope of number of
industries collected is limited to database of
Karnataka State Pollution Control Board.

IMPORTANCE OF
RESERVOIR

TIPPAGONDANAHALLI

Prior to the year 1896, unfiltered water was being
supplied to Bangalore in the Karanjee system from a
number of tanks. In the year 1894, the first protected
water supply scheme "Chamarajendra Water Works"
was started and the source of water was Hesaraghatta
lake on Arkavathi River. In the year 1925, Hesaraghatta
lake started drying up and urgent remedial measures
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were taken. Hence a reservoir was commissioned on
river Arkavathi by building a dam (Chamaraja Sagar) at
TG halli, Downstream of Heasraghatta Lake. The
details of source of water to Bangalore are given in
Table 1.

ZONES OF CATCHMENT AREAS

Due to sensitivity the total Catchment area has been
divided into four Zones by government of Karnataka
and the activities have been regulated through passing
notification. The zones are created by dividing entire
catchment by providing buffer to water bodies. The
notification clearly fixes responsibility on different
authorities in order to protect the reservoir. The
description of zones as per government notification is
given in.

STUDY AREA
TGR catchment area covers taluks of Kolar, Bangalore

Urban and Rural district. The Reservoir is situated at a
distance of 34 km from Bangalore city and the area lies

Table 2 Zones of TG Halli Catchment Area

between 12° 56' and 13° 23' 15' north latitudes and 77°
13'30" and 77° 41' 15" east longitudes.

The Reservoir, which is a vital source of drinking
water for Bangalore City has a catchment spread over
an area of 1453 sq. km. The catchment occupies an area
of 461.80 sq.km.(31.78% of the total catchment) of
Doddaballapura Taluk; 396.91 sg.km (27.32% of the
catchment) of  Nelamangala  Taluk; 355.41
sg.km(24.46% of the catchment) of Bangalore North
Taluk; 132.32 sq. km (9.11% of the catchment) of
Magadi taluk ;58.35 sq.km. (4.00% of the catchment) of
Devanahalli taluk; 40.26 sq.km. (2.77% of the
catchment) of Bangalore South and 8.00 Sg.km (0.55%
of the catchment) of Chikballapur Taluk.

The National highways No.4 and 48 pass through
the catchment in the centre. The Hesaraghatta tank
situated in the upstream of TGR further divides the
Arkavati catchment into two parts - Hesaraghatta and
Arkavati sub- catchment. Thus, there are three distinct
sub-catchments for the TGR, with aerial extents of
606.6 sq.km (Hesarghatta), 376.6 sg.km (Arkavati) and
462.6 sg.km (Kumudvati).

Zone Area Covered

Nature of restricted/regulated activities

Zone-1

Entire Tippagondanahalli Reservoir (TGR) catchment | a)
area specified in Annexure to this Notification.

Regulation and checking over exploitation of

ground water.

b) No fresh leases or license for mining,
quarrying and stone crushers shall be granted.

c) No person shall dispose solid as well as liquid
waste in this area without scientific
Processing.

d) To ensure adoption of rain water harvesting
systems in all the new and existing buildings,
within six months from the date of issue of
this order.

e) To promote organic farming including bio-

fertilizers and bio-pesticide.

Zone -2 Area covered within 2 kms from the Tippagondana | No person shall carry on activities other than
halli Reservoir (TGR) boundary Agricultural or Agriculture related activities

without prior permission
Zone-3 Area covered within 1 km distance from the river | No person shall carry on activities other than
banks of Arkavathy (only upto Hesarghatta tank from | Agriculture or Agriculture related activities

TGR) and Kumudvathi without prior permission
Zone-4 Area covered within 1 km distance from the river [a)  Permit only those industrial activities which

falling within zone 2)

banks of Arkavathy (only upto Hesaraghatta Tank are listed as Green category, by the
from TGR) and Kumudvathi (Excluding the areas

Karnataka State Pollution Control Board
(KSPCB) with mandatory adoption of
rainwater harvesting systems and waste water
treatment facilities. The other
regulatory/civic agencies to issue permit only
after Consent form Establishment (CFE) is
obtained from the KSPCB.

b)  Permit new buildings with only ground and
first floor with mandatory adoption of
rainwater harvesting systems.

1904
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About 85% of the catchment has a slope less than
3%, which can be classified as flat terrain. The stream
network pattern is sparse diacritic to sub- parallel,
mostly controlled by fractures. The TGR catchment is
constituted by eight major soil series developed mostly
by granitic rocks and a narrow elongated patch of schist
near Hesarghatta. Generally, the soils covering broad
valleys are having slightly heavy texture and low
infiltration rate, as compared to the light textured soils
of uplands with comparatively high rate of infiltration.

The TGR catchment has an uneven landscape with
plains, hills and valleys. The prominent physiographic
features of the area are the Shivaganga hills situated
towards the western boundary of the catchment and the
Nandi hills on the northeastern corner of the catchment.
The highest elevation is over Nandi hills (1466 m.
above MSL) followed by Chennaraya betta (1450 m
above MSL) and Shivaganga hill (1386 m above MSL).
The lowest elevation is 800 m above MSL near
Tippagondanahalli reservoir. Most of the area
represents broad undulating plain with elevations
ranging from 800m and 920m above MSL. The terrain
has a gentle slope towards the south.

There are 541 surface tanks of varying
dimensions. The largest tank is the Hesaraghatta tank,
one of the earlier sources of water supply to Bangalore
city. The cumulative storage of water in all these tanks
is estimated as - 143 MCM, i.e., about one-and-half
times the capacity of TGR.

The TGR catchment exhibits mostly a rural
landscape with agriculture and farming as main
features. But during last decade, there have been
distinct changes in the catchment, though; presently
agriculture takes the major share. The extent of
agricultural land is 59.76 %( 1998), which has reduced
by over 13% during the past decade. The built up land
(3.45% in 1998) has doubled.

The area surveyed is an undulating or uneven
terrain sloping towards south. The Tippagondanahalli
Reservoir catchment has plains, residual and structural
hillocks and valley regions. The prominent
physiographic features of the area are the Shivaganga
hills situated towards the boundary of the catchment
and the Nandi hills on the northeastern corner of the
catchment. The highest elevation is over 1466 m above
MSL (Nandi hills) followed by 1450 m above MSL
(Chennaraya Durga) and Shivaganga hill (1386 m
above MSL). The Tippagondanahalli Reservoir is
situated in the lowest elevation (about 800 m above
MSL).

The study area forms a part of the Arkavati river
catchment. The river Kumudvati (a tributary of the
Arkavati) flows in a southerly direction and joins
Arkavati at Tippagondanahalli. The river Arkavati a
tributary of the river Cauvery originates from Nandi
hills, taking a south westerly path through Hesaraghatta
tank, further south joins the TGR.

The Tippagondanahalli Reservoir catchment is
characterized by dendritic to sub- parallel type of coarse

drainage controlled by geological structures. While
majority of the second, third and fourth streams are
controlled by fractures; the trunk streams like
Kumudvati and Arkavati are controlled by major
fracture zones. It is quite natural to anticipate high
percolation of rainfall along these fractures.

Hydrogeomorphologically, the Tippagondanahalli
reservoir catchment has been classified into various
geomorphic units and they include: denudational hills,
residual hills, inselbergs, pediment inselberg complex,
pediment, pediplains, buried pediplalns, dykes and
lineaments. They have been evaluated for their
groundwater potential.

The Tippagondanahalli Reservoir catchment
mainly comprises of peninsular gneisses and a patch of
granite and granitic gneiss intruded by dolerite dykes
with quartzite and pegmatite veins. A patch of lateritic
cappings overlying the Precambrian peninsular gneisses
can be prominently seen. The Sargur group of rocks
within the area is represented by ultramafic schist and
pyroxene granulite, which occurs as enclaves within the
peninsular gneissic complex. Prominent exposures of
ultramafic schist are seen in the north of Hesaraghatta,
Gollahalli and Byatha villages.

In the Tippagondanahalli reservoir catchment,
most of the uplands are covered with coarse textured
soils and the broader valleys and depression are covered
with clay loam. Granular and non-granular loam soils,
clayey, lateritic are prominently seen In the catchment.

The TGR catchment lies in the south interior
plains of Karnataka and experiences an agreeable
climate without extremes. The temperature variations
are minimal ranging from 32° - 37° C in the hottest
month to 19° - 25° C in the winter months. The annual
rainfall is 685 - 800 mm spreading over 45 to 60 rainy
days. Half of the annual average rain falls in the months
of August, September and October. The area receives
rain both from southwest and northeast monsoon. The
climate is however highly susceptible for changes in
weather especially owing to depression rainfall is the
only input source to the hydrological system in TGR
catchment. Stream flow / surface runoff plays an
important role in the present condition.

Land use / land cover classes include Built-up
land, Village/Settlements, Towns, Urban/New Layouts,
Industrial land/Layouts, Agricultural land, Cropping
pattern, Agricultural plantation/Garden, Forest land,
Forest plantation, Wastelands, Land with/without scrub,
Stony waste, Gullied Land, Marshy Land, Commercial
Plantations, Quarry, Grasslands and Water bodies.

STUDY APPROACH

The study methodology included desk top studies to
accumulate the available information in parallel to field
data collection. The field data collection mainly aimed
to collect major point sources of pollution. The scope of
the project was restricted medium and large scale
industries.
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The boundaries of river streams and reservoir were
extracted from digitizing water bodies from IRS-1C
LISS-111 image from National Remote Sensing Agency
(NRSA). The zonation was then made by providing
buffers as per notification of Karnataka government
around the water bodies.

The entire catchment area was digitized with
information upto microcatchment area. The accuracy of
job was cross checked and corrected by randomly
verifying Latitude and Longitude of some known
points.

Medium and large scale industries in the sub-
districts in to which catchment area fall were georefered
using Global Positioning System (GPS) instruments.
The georefered locations were plotted on the TG Halli
Reservoir Catchment Area.

The georefered layer of industry was then laid on
the top of catchment areas boundary and the data of
zone was added to attrition table of georefered industry.

The select villages which fall in multiple zones
were further divided up to individual survey numbers in
order to find out exact survey numbers that fall into
different zone.

OBSERVATIONS

Out of 735 villages of TGR Catchment Area, 525
villages fall in Zonel; seven Villages fall in Zonel and
Zone2; three villages fall in All the zones; 32 villages
fall in Zonel, Zone3 and Zone4; 46 villages fall in
Zonel and Zone4; 24 villages fall in Zone2, one village
fall in Zone2 and Zone4, eight villages fall in Zone4.
The TGR catchment Area with village and survey
number boundaries is given in Fig.1. Villages falling in
different zones are shown in Venn diagram Fig. 2. 382
numbers of medium and large industries fall in TGR
Catchment area as shown in Fig. 3. The categories
‘Red, Green, Orange and Unknown’ refers to the
categorization of industries made by Karnataka State
Pollution Control Board for the purpose of consent
mechanism. In addition the TGR catmint area has two
monuments of state importance and six illegal waste
dump sites. The project team also identified six
unauthorized waste dumps in the TGR Catchment area.

TG HALLI CATCHMENT AREA

To Tumkur

To Kunigal
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Figure 1:
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Figure 2: Venn Diagram Depicting Number of Village in Different Zones
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CONCLUSION

The zonation of catchments has helped regulating
authority to regulate activities in order to safeguard
quality of water. But the importance of sanitation in the
villages of TGR catcment area can not be neglected.
The poor sanitation will definitely have its impact on
quality of surface water bodies.

Biomedical waste generated in residential clusters
of villages disposed unscientifically. The improper
disposal of waste contaminated with body fluid (eg.,
sanitary napkin), animal waste (like faces of animals,

animal waste form meat shops, poultry waste), other
waste (eg., tube light bulbs) which could enter in to
drinking water source.

Hazardous waste is also generated from vehicle
garages, residences and agricultural activity in the form
of lubricant oil, battery cells, paints, varnish, pesticide
contaminated containers etc. It is recommended to
provide proper solid waste disposal facility to villages
to avoid entry of carcinogens and other dangerous
chemicals entering into drinking water source. Disposal
of waste during holidays and night need strict vigilance.
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